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(iv) Pustic SArETY AcT,
JAMMU AND

SHRI BALDEV SINGH JASROTIA
(Jaramu): The Public Safety Act, 1978
ia Jammu and Kashmir will not only
take away the civil liberties of 50
lakhs of people of the State, but put
eurbs on the press and give despotic
power to the Government for a fur-
ther encroachment on the power of
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Parliament for section 4 of the Aet
reads:

“the Government considers it ne-
cegsary or expedient in the interest
of Defence—of the State.”

Defence is not a State subject. Even
the constitution of the Advisory Board
in the Act is purely discretionary
with the Government. In short, it
is Emergency in the State. I appeal
to the Government of India to inter-
vene in the national interest, by using
their good offices with the J&K Gov-
ernment, to follow the path shown by
the Central Government, and thus
avoid all the grave consequemces.

1243 hrs.

DEMANDS FOR GRANTS,
1878-79—Contd.

MINISTRY or CoMMERCE, Crvi. Sur-
PLIES AND CoOPERATION—Contd,

MR. SPEAKER: The House will now
take up further discussion and voting
on the Demands for Grants under the
contro]l of the Ministry of Commerce,
Civil Supplies and Cooperation. Prof.
Amin will continue his speech. He
has already taken 15 minutes. He
will have another five minutes.

PROF. R K. AMIN (Suremdrans-
gar): Sir give me at least ten
minutes,

MR. SPEAKER: I am sorry; only
five minutes,

PROF. R, K. AMIN: Sir, yesterday,
I congratulated the Minister for his
performance of last year. I was then
making various suggestions which, if
he is going to adopt, he can do far
better during the mext year. Yester-
day I made three guggestions.

My fourth suggestion is regarding
the export and import of edible ofls.
Last year I could find that many &
time the Minister had to put contral
over the export of edible oil. He has



247 DG. 187870

[Prof. R. K. Amin]

also sometimes, in order to meet the
domestic shortage, imported oil. Now
oil is a classic case. It is possible to
kill the snake without breaking the
stick. You can export groundnut oil,
HPS and things like that an import
soya bean oil and palm oil instead.
Prohably, if you export one tonne of
groundnut oil, 1t is possible to import
two tonneg of goyabean oil, If you
do that, the stock position would not
be jeopardised. At the same time,
we can take advantage of the higher
price of groundnut abroad.

The same could be the policy re-
garding oniong and potatoes. Instead
of putting a ban on the exports of
onions and potatoes, we should allow
them to export onions and potatoes,
because in the Middel East our own
people are living, and they require
them. Those people are sending us
about Rs, 1,000 crores of foreign ex-
change every year. By banning the
exports, we are depriving those peo-
ple, some of our own people, the be-
nefit of utilising these commodities.
Instead of that, what I would sug-
gest is, you export onions, potatoes
and vegetables and with that foreign
exchange earning, you increase your
import of diesel oil and give it to the
farmers so that they can irrigate more
land, produce more and thereby re-
duce our own scarcity or shortage of
that commodity. Government should
formulate their policy in such a way
that without putting a ban on the ex-
port of some commodities, you in-
crease the import of the inputs which
these farmers require most.

My fifth suggestion is regarding the
export of textiles. At present we
export grey groups. Why should we
not make an arrangement to export
more and more processed goods? At
present we are exporting synthetics
hardly to the extent of Rs. 10 crores
to 15 crores a year, while South
Koreg is exporting synthetics worth
Rs. 2,600 crores and Taiwan also gets
a fairly big amount in this way. Why
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should we not make a target of Rs.
100 crores for the next year? We
can ask the producers to have & sort
of export obligation. Even the textile
mills which are producing both, well
managed mills, they could very easily
be given an export target for the next
year in order to satisfy this Rs, 100
crores worth of export of commodi-
ties. By that you can increase even
the employment in the textile indus-
try. At present we are utilising hard-
ly 63 per cent of the capacity, If
you give them export obligation and
other incentives, this 65 per cent
capacity could be increased to 85 per
cent, 3 lakhs to 4 lakhs of extra people
woulq he employed and, at the same
time, our export carnings could be
increased. That sort of policy could
be thought of by the Minister for the
next year.

My sixth suggestion 1s regarding
the appointment of the Protection
Board. Now we are going to have a
liberal policy. When you adopt ®
liberal pohicy, our internal production
would be disturbed. The world over
I find bilatera) trade proteciion, pre-
ferential application, economic uniens
and other things are going on in the
foreign countries. Against this we
have to proteet our own producers.
How could we do it? If we adopt a
liberal policy, then it is a necessity
at the same time not to disturb our
produotion unnecessarily. So, you
have to appoint a Protection Board,
which would look to the infant ine
dustries, give them protection s0 long
as they are infunts, or might give the
protection for employment purpeses,
but will also allow liberal competi-
tivesness in the market.

My seventh suggestion is regarding
the forward trading. We have banned
it one way or the other to check the
fluctuations in prices of those com-
modities. On the contrary, if you
understang the working ot the mar-
ket mechanism, forward trading in
a mugt if you want to stabilise
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priees, forward trading 13 a must if
you want to see that higher
prices are being made available to the
farmers These are not bemg done
It is just ike a kmife, which could be
used for surgery or for murder There
is speculation which is legitimate as
well as 1llegitimate It is for him to
decide to implement the policy m
such a way that the legitimate for
ward trading activities are being al
lowed and illegitimate forward trad-
ing activities are being avoided Gov
ernment have already appointed two
commitees—the Dantwala Committee
and Anjarta Committee Since Dant-
wala 18 alive he can be asked to pre
pare a report which can be imple
mented immediately so that the
fluctuations can be avoided

My eighth suggestion 1s regarding
the re-organisation of the STC At
present probablv 400 to 450 cases are
pending either with the CBI or the
Shah Commission They are more
or less afraid what will happen about
those investizations Tho<e 1nvesti
gations should be cxpedited and
completed within a month or so
Those who are culprits should be
punished everely and those who are
mnocent <should be asked to behave
and take their decisions quickly STC
should function 1n a business like
manner

In the case of castor o1l for the
last thiee months the stocks have ac-
cumulated with the STC and they
have not been exported The imnter
national prices are very high while
our domestic prices are hardly Rs 500
a kilo Abroad we get Rs 8 to 9 per
kilo but the Government does not
move because these officers are very
much afraid because the mvestiga-
tions are going on against them The
Government has not decided 1t 1s
kept pending like the Sword of Damo-
cles This should be done as early
as possible The management should
be toned up they should be asked to
act 1n a business-like way, and the
STC should also take decisions
quickly
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My ninth point is that there should
not be rapid and repeated thanges
policy He introduced for only eleven
days the open general licence for
polyester, then changed, 1t, then again
changed 1t In regard to various
drugs also that sort of thing has hap-
pened Even on bans Salt was ban
ned then it was allowed, gur was
banned and it has again allowed He
should realise that the export and
channels are delicate and are built
up after long efforts It can be dis-
rutred in one day but then 1t wiil
be difficult to rebuild it again There-
fore such rapid and repeated chan-
ges should be avoided

Lastly my tenth suggestion 1s re
garding the Kandla Free Trade Zone
In thi, zone 1t was conceived that
they were to be given all the advan
tages of import of raw materials so
that they can come over here give em-
ployment to our people and export the
products hundred per cent Whatever
incentives you are giving to the domes
tic exports you must give them also
Then alone can they function They
have been demeéd so far So they
could not function If you really
want the Free Trade Zone of Kandla
to develop then you must also see
that the advantages which you give
to your exporters are given to them
Over and above that they chould also
be able to 1mport raw materials
without paying tax and export those
commodities Then alone can employ-
ment be increased

These are the ten commandments
and 1if you accept these command-
ments and follow them wigorously I
am sure next year vou will come out
with greater success

ot T wwdn Tag (o)
&Y 184 ® wwnly ow Wew foar
a1 i
MR. SPEAKER Probably you are
very new to the House When ysu
give a notice under rule 184, I must

admit it, 1t must go to the Business
Adwvisory Committee there are so
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many things to be done ¥You just
oannot thrust a notice on me and ask
for a debate You kindly read the
rules. I have sent you a copy of 1t

oft vwr gl fay A7 o AT
W T ) wfew @ o Ao g8
arer afy frer 1 oF foe @ O
femr A

MR. SPEAKER Not 1n the middle
of a legislative debate I am sorry
You do not know what Parliamentary
procedure 1S

SHRI GEORGE MATHEW (Muvat-
tupuzha) Many Members have spoken
about export policy and other parti-
cular items I do not want to repeat
what others have said I shall con-
fine myself to plantation crops, mainly
rubber, tea, coffee and cardamom 1
have to say that to many of these
plantation crops justice has mot been
done

A few years ago we were import-
ang rubber, but i the last few years
production of natural rubber has in-
creased and now 1t has come to a
stage when the prices are just falling
Of course the Mini t¢; may say that
the minimum price of natural 1ub-
ber was revised with effect from
6-8-77 But 1t was to be revised
again from 31-3-78, but the der1sion
has been postponed I think, for about
two months

As regards price fixation  made
in last August we have our own objec-
{ions becausc there was a cost account®
team set up by the Finance Ministry
1o study the rubber prices i 1975
The report was submitted in 1876
and the price was declared in 1977
A period of two years elapsed before
a decision was taken on the Cost Ac-
countants’ study report Now, the
Minister 1s not making that report
available to us I do mot know why
the Mmnister 15 keeping this report of
Cost Accountant Officers as secret
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There iz no reason to keep 1t secret.
At least, you are going to decide what
price the growers should get and
naturally, we have got every right
to know how you have declared this
price, whether they have made a mis-
take or whether the Mimster had
made a mistake in declaring the
price of Rs 655/- in 1877 I asked
thig question to the Minister several
times in the Committees Now, I do
not want to go into details, because
you had declared a price and it may
be embarrassing

The new price had to be declaied
by 31-3-78 I am sorry that the
decision has been postponed by two
months The Rubber Board Cost
Accountant Officers also made a study
and 1 know that they had defimitely
made a report on a price above Rs 8
m 1975 or in 1976—I am not sure
about the year I do not know why
the Mmistry has not taken into
consideration that repoit Even the
Muustry s objection to the repoit has
not been given to us So we do not
know what the actual price should
be if the reports werc duly mind jro-
perly conmdered In 1874 we were
getting Rs 10/-per kilo It 1s very
unfortunate that the price has come
to the level 1t 1s now A« regards
the price I would say that thix muint
mum declated price 1s not at all an
adequate price That 15 my fust ub-
mission

Regarding production of i1ubber I
think vou have got two  <tondirds
when you consider rubber giowers
and also other agriculturisty m the
country What I want to subnut to
the Minister 1s that you have declared
an exportable surplus of about 10000
metric tonnes of rubber 1 would say
that the surplus rubber in India 15
far in excess of this quantity You
have asked the STC to export this
amount of rubber But even this
10,000 tonneg which had been declar-
ed as exporiable surplus, has not been
exported so far, I am not going to
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dispute whether it is 10,000 or 50.000.
But if you consider the volume of
rubber in the pipeline ie, from the
moment of production to the moment
of delivery in the factory, it is defi-
nitely 50,000 tonnes. I must say that
according to your report, at the end
of 1977, the balance quantity of natu-
ral rubber is 57,414 metric tonnes and
synthetic rubber is 9772 metric tonnes
in India.

19.59 hrs.

[MR, DEPUTY-SPEAKER in the Chair]

It you say 10,000, I do not mind, as
long as the price after exporting the
surplus rubber goes up to a mimmum
remunerative level which is accep-
table to all the growers. There are
1.37 lakh growers of rubber and out
of which nearly 1.10 lakh are small
growers, who have got just below
two hectares of rubber areas That
ig the main thing to be considered.
What is happening? These people
with less than 2 hectares of rubber
area do not have very higher produc-
tion nor other advantages as the
bigger estates. Even if you consider
the production as high, it is really a
very discriminatory thing that you
are doing to the small growers in our
State of Kerala as regards the mini-
mum price. About 80 per cent of
rubber growers are in Kerala and 95
Per cent of rubber production comes
from Kerala.

13 hrs.

I want to point out one very impor-
that aspect of the matter. The hon.
Minister has said that rubber cannot
be exported because in the market
outside, the difference in price is not
very much and that we have to suffer
a loss if rubber is exported. What I
have to say fs, when it came to sugar,
he took a decision to export sugar.
On 31-3-78, a Question was answered
here in reply to which he said that
6.5 lakh tonnes of sugar were going
to be exported this year, that is, in
1878 and for that, the Government
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wag going to suffer a loss of Hs 30
crores. How is that? I am not
grudging that benefit to sugarcane
growers. I do not mind the Govern-
ment suffeting a |losa if sugarcm_e
growers are going to get the benefit.
1 am not grudging that favour to
them., do not know ag they have
said whethey the sugarcane growers
are going to get it? Whatever it is,
why is the double standard when
it comes to rubber? I do not have
a powerful lobby; I have a very
small lobby here. I can just speak
about my State of Kerala.

You admit that there is a glut in
rubber, whether it is 50,000 tonnes or
10,000 tonnes, whateven 1t is, Why
could not its export be subsidised?
Why not an export subsidy be given
for this quantity of rubber, so that
we get a minimum fair price? Let
us go into the cost account study
in detail. You may not agree with
us on some points and we may not
agree with you on some points. Let
us thrash it out and come to a con-
clusion. I am sure that the price
will be definitely some thing very
much higher than the price that has
been declared now.

Another thing is that you have been
talking about the export of finished
rubber goods. You are always say-
ing, “You will get more value if you
export tyres and other finished rubber
goods.” In 1975, there was an addi-
tional cess levied on rubber. It was
increased from 30 p. to 40 p. This
10 p. increase was mainly intended
to give subsidy for the export of
rubber goods. In 1976, you cancelled
it. But you are still collecting the
cess, Why do you da that? It is
just for the export subsidy of the
finisheq rubber that you are collect-
ing the cess. You have cancelled the
subsidy but you are still collecting
the cess. That just shows you are
not very much interested in seeing
that even the finished rubber goods
are exported.

In the long run, I know, the finishe
ed rubber goods have to be exported.
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1 agree with you there. But where
are the [factories to produce the
finished rubber goods? Are you pre-
pared to start a rubber industry in
the public sector, which can manu-
facture at least 50,000 tonnes of raw
rubber, natural rubber, per year? We
cannot do it. It will be very diffi-
cult for our State Government to do
it, Naturally, you have to persuade
the Industry Minister or your Minis-
try will have to come up with a pro-
ject by which you can establish a
rubber factory in the public sector,
which may process rubber, for the
export of fimished rubber goods. We
can have the technical know-how,
the best technical know-how,
from any of the foreign countries
and we can export all the surplus
rubber and, naturally, the growers
will get a fair price.

You may say that you can increase
the price of rubber by one rupee?
What will be the total amount that
is going to come from one rupee
increase? The total production of
rubber is about 1,50,000 tonnes This
ig going to give about Rs. 15 crores
increase out of which Rs 10 crores
or Rs, 12 crores will go to small
growers in Kerala who are about
1,10,000 There have been many in-
creases m D.A. for the Central Gov-
ernment employees due to the price
rise If we calculate that way, that
is, if there 1s an increase of Re. 1,
what is the total amount that the
small growers are going to get. I am
just calculating down hke this. If
there are one lakh small growers,
what 15 the total amount increase that
they are going to get—they are going
to get just Rs. 100 a year, if you
calculate on the average, that is, by
an increase of one rupee ip the price.
If there 15 an increase of one rupee
in the price, the total amoumt that
the smal} growers, one lakh small
growers will get is only Rs. 100 per
year. If the increase ig Rs. 2 then
they will get Rs. 200, if you calculaie
on that basis. If there is an increase
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of Rs. 200 a year, it means it is not
even Rs. 20 a month. But in the
case of D.A. there is an increase of
Re. 10 or Rs. 15 per month and so
on.

If you talk on this basis and if you
say that the price will go up by an
increase in the price of natural
rubber. naturally, I have to submit
that the price will not go up. We
have not got a fair deal from the
Government so far. I think you will
kindly look into the matter. Another
thing I want to stress is about the
price of rubber as compared to other
goods. Let us see what was the price
that existed in 1961-62 and what was
the price that existed in 1977, that
is, what one quintal of rubber could
buy, how many quintals of other
material. In 1961-62, one quintal of
rubber could buy 5 87, quintals of rice
and in 1076-77, 1t was only 4.08 quin-
tals of rice Take, for instance, wheat.
In 1861-62, 1t was 807 quintaly of
wheat and 1n 1977, 1t was 4.80 Take, for
mstance, mulk. 1t 1s in ltres In 1961-62,
it was 4.71 and in 1976-77 it was 2.75.
Then there is groundnut oil In 1961-62,
it was1.56 andin 1976-77,1t was 0 90.
Take, for instance, fish In 1961-62,
it was 2.80 and 1n 1976-77, 1t wa- 033
Then there is meat. In 1961-82, 1t
was 1.14 and in 1876-77, it was 0.56
Ags far as sugar 1s concerned, i§ is a
very important item. In 1961-62, it
was 2.56—the prices of sugar have
fallen—ang in 1976-77, it was 216. That
is the main thing which I just wanted
to emphasise. The price of rubber
has not gone up.

Regarding tea, well, you have plac-
ed so many imitations regarding the
export of tea. But you are getting
Rs. 500 crores from the export of tea.
Last year, the quantity of tea export-
ed was less than the previous year,
but you got a better price. Regarding
expansion of tea area, the target was
just 248.24 hectares, but you could
just achieve 89,87 hectares. In a vast
country like this, if you go on expand-
ing only like this, then where are
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you going to reach? I think it 1s
going to be impossible to reach any-
where and the production of tea has
to go up and you have to formulate
a policy for the production of tea to
go up

Regarding Coffee my friendq who
spoke first from the Janata benches
<aid that there way malpractices 1n
regard to duty imposition and that
the middiemen are getting a huge
profit I do not say that he does not
know anything about it Well I
have to say that he was blaming the
Government regaiding this  because
Govearnment 15 controlling the whole
thing I think he was mistiken re-
gardu ¢ that In the case of coffee
cxport last year vou got Rs 150
crores and production 18 guing up
They have got Rs 193 crorces this year
realised so far As far as car
damom ig concerned it 1s pot like
other crops  Some of the State Gov
ernments 1 do not know who  all
mainly southern States have levied
sales tax op the sale of cardamon
But we are not waying why should it
be levied? That 18 the business of the
State Government We should pot 1n
tcrefere 1n then affaars  But should it
be collected fro mthe giowers o
ifrom the first buyers? That is the
main thing For cardamom, theie are
a large number of small growers who
are having one acre or twp aaes o
three acres There 15 haiassment for
them You can tell the State Gov
ernments to  collect 1t fiom othe
people, let them collect 1t from other
people and not from the smal] growers
Ninety per cent cardamom sold goes
to auctions The Saleg Tax author:
tieg should not harass the small gro-
wers

Another important thing I want to
stiess 15 that, ke the Tobacco Board
which hag its headquarters in Gun-
tur—they have located the headquar-
ers where tobacco 1s grown--carda-
mom has no permanent headquariers
You have provided Rs 2 lakhs or
something lke that, which s a
token amount, but I want to say that
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1t is now at Ernakulam why can't
you shift it to the real cardamom
growing area Vandamedu in Idiki
District or Kattappana i1n Idiki Dis-
trict” These are the real growing
centres Why don’t vyou ask  vyour
officers to do that?

In this regard I would like to con
gratulate the Chanman of the Boaid
for the way mn which he has help-
ed the growth of the mdustry He
1s doing fine work and all the grow-
ers and the whole gsection of carda
mom industry  appreciates the v k
he 15 domng

Just hke the Aguiculture Minister
and the other Ministers who dare help-
ing the sugar growers I think 1t 18
yvour duty to help the 1ubbe¢r growers
who have really suffered They have
1eally suffered and they aie »fill
really suffering It 1g your guty There
15> nobody to look after our interests
I once agamn plead with vou, that mn
any way you will have to looh after
our nterests I hope you will do 1t

it g T& (o) S WEET
arfiieg, amfer gfe e sasifar
AAM ¥ WEET ¥ AN ¥ gwedw
¥ g O @ g @R A wgEy
q oY g ok ore &7 qfaer
q2 & e @l ¢ SHT AR 9]
R oagy o Af a7 §N ¥ SR
W oy gwame 3w o2

e wir vwad mifedt X
IE wamar e oererrRe A -
fréte wmd @@, 9§ @@ W T@rm
wifgg @ fe @ fiert worf
qEAY, aEt v gAN W o AE 3
afwr & arrar g wY<gw aw £ g
# fox gt & & ar aga wA-oramde
¥ = o @ agw a@ war &
ooy ward i

FEG O & g wgr g g 6
dfeerr fafgeee ofe s few
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SHRI SOMNATH CHATTERJEE
(Jadavpur): This is a very im-
portant Minstry dealing with the al-
most everyday necessities of the
people of the country and we are
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happy ‘that we have a dynamic Minis-
ter who is trying to give a reorienta-
tion t, the entire functioning and
outlook of this Ministry.

I must put it on record my deep
appreciation of the way he helped in
the reinstatement of some of the offi-
cers and employees of his Ministry
who were the victims of the emer-
gency in 1975 and I cannot forget the
great personal efforts made by the
Minister himse!f to reinstate Mr.
Dipen Ghosh and his friends in the
Ministry although there was an un-
fortunate attempt by some of his offi-
cers to scuttle that,

This Ministry operates on a very
large canvas and hardly ‘I have any
time to deal with many of them.
But I would like to deal with a sub-
ject which 1 hope and believe is very
close to the Minister’s heart, namely,
the question of public distribution.
This is s matter on which we feel
that there must be a commitment of
this government and it must be
‘veated as an article of faith. Other-
wvise, we cannot really serve the peo-
le so far as distribution of essential
‘ommodities is concerned.

The Janata Party manifesto made
1 specific reference to that when it
aid:

“The prices of essential commo-
dities will not be allowed to rise
beyond the capacity of the common
man to pay. Therefore, as long as
shortages persist, a well-organized
public distribution system is abso-
lutely necessary coupled with a
consumer movement to maintain
vigilance over the prices and the
qualities.”

This is a ficld where we feel
that there cannot be any slide-back.
These mere pioug wishes would not
do. We have had enough gssurances
from the previous Government. But
the experience of the people is to the
contrary.
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We have seen that even in essen-
tial commodities, the vested intreats
are operating and operating to the
prejudice of the common people. I
think the time has come when this
Government should lose faith in the
good wishes of the private trade.
They have not been playing their
part. This is not to-day’s experience.
How the State trading in wheat was
scuttled by the Trade and the vested
interests is known to us all. We feel
that the solution is that jt should be
the responsibility of the Government
through a net-work of public dis-
tribution system to make available
the essential commodities to the peo-
ple of this country. Ordinary people,
they are always at the receiving end.
The rural people, the common
people—70 per cent, of whom are
below the poverty line, what are we
going to do for supplying to then the
essential commodities? These are

not articles of luxury., We are think-
ing of the big industries, giving them
facilities for imports and exports but
this is a very vital sector, the coun-
try's economy, where we have to take
up the matter really on a war foot-
ing. That is why I know the hon.
Minister has been trying even during
this tenure as a Minister of Planning
to introduce @ comprehensive public
distribution system. That is why I
have faith and I have hope that dur-
ing his time this would be a reality
and will not remain a dream.

Kindly see the position with regard
to the price index. Even the statis-
tics have been misleading. We have
seen during the emergency how
statistics wag distorted. Price index
was distorted to give an unreal pic-
ture, false picture to the people of
this country to justify imposition of
the emergncy, as if it had helped in
lowering the price level. All gorts of
bogus figures were supplied to the
people. From the Annual Reports it
appears that there is supposed to be
a marginal decline in the price level,
in some of the commodities, not in all
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of. them. But statistics wil] not help
the people, will not feed the people.
Bug day-today experienc of the people
is different. You say that the whole-
sMe price index has gone down and
it is going to have a delayed effect on
the retai] consumer price index. But
the people are not interested what
the authorities in Simla or elsewhere
are preparing and collecting in the
cool atmosphere of the Himalayas.
But in the daily market they are not
getting the benefit of the lowering of
price. Therefore, what is to be done?
Are we going to feed them Annual
Reports showing the lowering of the
price level? The experience of the
people is different. Whatever may be
said, I tell you, Mr. Dharia this is one
of the reasons why Government is
losing its credibility. You have got
a very responsible task on your
shoulders. We support you on the
question of restoration of democratic
nights. Please do not think that that
is the end of it wunless you deliver
the goods to the people, where-
withals to the people, so far as daily
necessities are concerned. The forces
of authoritarianism will again re-
group and they are trying to stage
a come back. They take advantage
of the negative aspects of your func-
tioning Please do not forget that.
What is to be done? Are we going
to leave it to the private trade or is
it the responsibility of the Govern-
ment to see that the people who do
not get these commodities should get
them at a reasonable price? We do
not find any alternative to this?
There can be no alternative except
the public distribution system. There
is a talk of cooperative societies be-
ing allowed to come into this fleld.
Sir, I have great reservations on this
point. One of the hon. Members
wag saying about that. We have seen
the system of cooperation in this
country becoming a profession for
many people. For ¢ coterie of people
cooperation is a profession, It is an
occupation to many. There are vested

interests in the cooperative sector
and nobody can deny this.
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Sir, we have not been able, 1 this
country so far, to build up a real
consumer  cooperative movement.
Even today in various cooperative
sectors we find that people are sup-
posedly sp keen to render voluntary
service that they are willing to spend
lakhs and lakhs of rupees to keep
themselve: 1n such positions! This 15
the state of affairs in this country.

Sir, we find that the Ministry has
circulated top the State Governments
a note containing certain proposals
but 1t is stated there in that these
proposals are only tentative pro-
posals. I would appeal to the Minis.
ter that this 1s a matter in which he
should act with the greatest amount
of speed.

We feel that without the State
trading in some of the essential com-
modities, 1n some 14 or 13 items, you
cannot possibly achieve proper dis-
tribution of the essential commodi-
ties. Sir, have Government been
able to stop hoarding? No. You have
not done that You have allowed
prices to fluctuate {rom one part of
the country to another. Prices fluc~
tuate from one part of the year to
another. These fluctuations of prices
only help in stimulating hoarders in
this country One thing is clear. By
and large the trading class, apart
from the big industrial and monopoly
houses, understand only one thing,—
not the misery of the people, but only
their own preserve, their own funds
and their own assets and their own
profits,. What ;s your pioposal to
stop hoarding and preventing price
fluctuation, T would like to know.
We find different prices at different
parts of the country at the same
point of time We are not grudging
it somebody pays less but would it
help a person involved in the process
of nation building if he is asked to
pay for mustared oil at Rs. 14 in-
stead of Rs. 7/50 per kilo? Is it not
the responsibility of the Government
to see that essential commodities are
available throughout the couniry at
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reasonable prices and if necessary
even at subsidised prices® You must
subsidise them; there is no alterna-
tive to that. Essential commoditics
should be available at uniform rates
throughout the country. It is tor the
Government to find out the where-
witha] to do it If you are com=-
mitted to your objective, you mmnst
take necessaiy s»teps. You can have a
proper buffer stock. With your fav-
ourable foreign exchange position you
can import if necessary You have to
to take simultancous steps to 1n-
crease production also. You have
to take all other necesary steps. But
two things aie necessary. I would
like to tell this to the hon, Minister.
With all our constraints in West
Bengal we have declared thet every
person 1n the State will have a ration
card against which there will be an
assured supply of essential commodi-
ties at reasonable prices. Why can-
not this thing be done by the Centre?
You may talk about legal gifficulties,
about financial constraints and so on.

But why cannot at least a gection of
people why are 1 the vulnerable
sections get things at reasonable
prices from your public distribution
wystem® Take the case of cdible oils.
What is happening” Even in the case
of rapeseed otl. the hon. Minister
will certainly agree with me that
our 1~ gnhe of the states jn this coun-
try where the people have readily
taken to rapeseed ol. When the
crisis came we have responded to it
but we are not getting even the pro-
tection from the clutches of the pri-
vate traders Sir, rationing only
covers the people of particular areas.
And the private trader< are allowed
to import rapeseed oil. And we hear
that it has becn mixed up with the
mustard ojl and japeseed oi]l is even
sold by the private iraders at a
higher price. Where is the protec-
tion?

Thercvfore, the sooner you do this
the better it is. You should appre
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ciate that you cannot achieve a pro-
per distribution system of essential
commodities in this country with the
good offices of the traders. That is
the unfortunate experience in this
country. I request the hon. Minis-
ter to take it up at the earliest and
see that the distribution system is
brought into existence or in opera-
tion as early as possible.

Thete 1s a question of price equali-
sation involved in it. We do not
mind that Coal and steel will be
sold at the same ratc everywhere in
this country But, are we not en-
titled to ask this? I do not want
to bring in parochialism or chau-
vinism here Coal and steel being
essential articles, important articles,
have alsp to be subsidised by Gov-
ernment to be available to the peo-
ple throughout the country at a uni-
form price. Is it not the same with
regard to mustard oil? Is it not same
wilh regard to sugar and to every
other article in thig country?

Now, this is a matter of policy.
The sooner the discrimination js
ended the better it is. The people
may think that we are trying to
bring in our special problems of the
States. But. these are not special
problems of the States. This pro-
blem has been kept alive and has
been made more and more acute
because of the system of the Govern-
ment that has been prevailing in this
country. There have been attempts
to create divisions among the people.
You can have the involvement of the
entire people as a whole if they find
that such a discrimination is mot
there by Government.

I request the hon. Minister to look
into the matter and introduce this
system. I am sure the State Govern-
ments will give their utmost help in
this matter and will give all coopera-
tion. In the Annua] Report What
is called tentative policy has been
laid down. We  want the tentative
policy to be firm one and it should
be introduced as early as possible.
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May I now come to the other
asepects? One more aspect 18 gbout
Tea I know the hon Mumster is
not concerned with the apphcation of
the Foreign Exchange Regulation Act
I know that fthig 1s the Finance
Minsstiy s obligation But, I find that
there 15 o tremendous spurt in the
price of tea It has been ouw: experi-
¢nce that the benefit has gone to
someone else  To whom” Most sur-
prisingly uptil now 1 have not found
ny answer to this Why 1n tea industry
the forelgn  and sterling companies
Jave been allowed to dilute only to
the extent of 74 per cent?” They are

ntitled to keep forcign shaicholdings
{o the extent of 74 per cent and the
Indian shaicholding to the extent of
26 pu cent Even in  sophisticated
industiies the dilution 1s to the ex-
tent of 60 per tent That means 60
per cent 15 of the Indian shareholding
wmd 40 per  cent 15 of the foreign
sharcholding Now who are getting
the benefits of all this> Now the en-
fue money of these 74 per cent
foreign shareholdcis 18 being repat«
tiated to the foreign countries
Fven the stranglehold of the foreign
monopohists gre there How do you
whieve 1t ? You aie giving all sorts
of encoutagements for tea export
Niturally this 1< one of ou1 foreign
tachange earners 1 know because of
the gieat increase i1n the price of teaq,
you have imposed export duty on
tea and there 15 always a clamour
against 1t  But who 1s getling the
henefit of 1t? Thigs 15 one aspect I
1equest the hon Mmister to
considel

The stranglehold of the foreign
companies is very much there I re
quest the hon Mimster to take it up
with the Finance Mnstry The
benefit of increased profits on exports
are really going to the foreigners in
this country Omne more aspect is
wbout the TTCI 1 have no time to
go into the long lsty of complants
1 have sent 1t on to the hon Mimster
Probably he finds difficulties because
this 15 gne of the matters, I find that
he has kept quiet a little too long
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than he 1s used to There are still
casual employees 1n g Government
indertaking It all started during
Balmer Lawries time Then, Goen-
kas nterveneq m the TTCI
Goenkas spinit 1s still being kept
ive 1n the TICI  Sir more than
100 peisons are casual laboureis
After the ntervention of the Chief
Vinister of West Bengal they have
agreed to take 50 but other persons
have not been absorbed They are
stil] out of job This 1s a human
pioblem also S;r we know how
they arc surviving with their famihes
They come to us to forward therr
representation to the hon’ble Minster
I request the hon ble Minister tg look
mmto this question You have re-
instated so many persons dismissed
during Emergency I am compliment-
ing vou for that These persons are
also victims—either victims of Emei-
gency or victimg of monopolists like
Goenka These persons are out of
Job for1 long

So fa1 as Commerce Depalitment 1s
concerned various hiberalisations have
becn made That in good I am
happy now the organised mndustrs
sector will not be able to pass on the
1esponsibility to the Government
because they will not be able to have
their usual plea how can we develop
or increase the investment when therg
e import restiictions At least now
they will he put on test

With regaid to the small sector the
monopoly houses are not kept out of
the smal] sector Please appreciate
1t The industrial policy does not
debar even monopoly houses or the
large sectoy to start cencerns with
rupeeg ten lakhs Thepn they get all
the benefits of jt Please see that
there 15 proper utiisation of the
facilities which you are giving to the
«mall sector Even in cottage indus-
iry you cannot stop their peicolation
<o easilly Therr tentacles have spread
far and wide Therefore you have
to see that the benefit which 1 essen-
tially meant for the small sector s
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not utiiseq for the benefit of the
large sector

Su, I want to say about two things
which the Minister said 1n his press
conference I find there 18 great im-
provement i the functioning of the
CCIE and he bus referred fo it I
wag told that Calcutta office hag done
a very good job but the people there
have a feeling that because of their
bemng far away at Calcutta they are
not getting justice done to them
You may please lork into it I am
told that there i1s a decision to intro-
duce Central Trade Service which
has not yet been implemented

Lastly, Sir, I would hke to say a
woid about the increase jn the trade
with the neighbouring countries I
am glad that already a start has been
made with trade with China and
other countries This 1s a vital aspect
on which, I am sure, the hon'ble
Minister wall pay proper attention
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frar fr s Ef 4 ARE 47 &9
37 faar 99 71 797 MR F T
TraEr | & g7 3 2ar B A1 @ saEdy
n gtfgz 4 37 W7 f7v q9F qE) A
§ 41 74 AT, 37 AT 0§ wAEad
T arfgr 97 33 drAralr W OWIR
A wrs ware a0f o wr x faa B
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smarn & fafreest ¥ @'y egrfer frar
grar & sgar v 97w wee feamona
T Ty o zvg fearorr | a¥wUNIY
&% ar® WY I A7 &7 A AT A
FIAATET ¥ wgTEy X wAvay goe Foa @
wrefgo sfT & At FgaTfy wwrewer AT
ot smweqr 2 AV w7 o1 7w T e
WF | TR F A fawEre vA Py
d Toa fr aRT W fae) =@ g
ez fyaiv fz opmA 1 TR ary
g7 ¥V 2 9 fF & 17 gzt
qw oY g gafew a1 9 w0
fafam oo farfra oo 4 w@ T
N A7 wa forr . qfra oA O
g7 M fFar

& 9 AW fAgwT ¥ oA qeew
FT ¥ % 37 ¥ @ty Afgs T ufyy
STAT F5 qF TRE FOT W A A7 F7AT
=rar fa om 1 an & @ a5 e F
TG AT 97 "1y fefmar rAv v &Y
% & fA0 9 taw Y oA F7 0
arfa fom f 4 =, form o = 57 A1
qg gt ¥ ag aEy WA W owF
AN TF W A1 R F oA T
2 % w21 & FleR oy anen
AT EAE ) gmI @ AIEA 2,
foravr @ e a2 A feew oW
7 g7 AR oy gt 2 1 odvreET
wrggw &1 W gugfiguw afmm av v
TH—AT ¥ ATIT B eqmeyr 31
St oY sara AW gt AW A7
F WUT 110 TOU R ] fxw
foege 12 Too ¥ oY famar & 4 odr-
TN qreqw F wefgsy WA
T TN NA AqW 97 0 W E
TIFT S 4 AW B1A 7 wafr
BT IRy frarAt ®) g aifer
ot fart & ailrearw areny w1
Ww 7% 3aF foo gefgaa 0k &
qrizder ¥ A @y N F wwma 3
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qTRT & SATET PUTET F T | TAH
raeqr gy =i
14 hrs

qI¥  wirEeaTS WYY
st & I ¥ qrew ¥ w5 Aneea
afr ¢ oty wEwm At ol
At AR v A § 3 S Resdor
FT AOFT q97 ¥ 1 3T P
argw @Y ¥ Afer wfeafe o
A FAfary amam 78 & | mft zrer o
Ffega v 7% o qwAS G e
T gat E W 3w wifrgr #r
TT st Aver ¢ 1 gafav gasr
FHuTF g & fr mitgrafer @
aran ¥ faofed o woF w7 owd
a8 iR & fF 393 Aare oo amdew
fwar AT |

TF AT ATXH AT TFEAT 47 & )
for o 7 & 721 7 a= ov B
9 #1 gfwr TR 2 g o S
qr 3o & AMF Fmwem 2 ) e
Tar ¥ orlzard  fvv @ gt A
oAOET 7 AT | Frgea ¥ ooify
atfear ¥ g $ev i adft & ) §
T g TNAFT # Swgv Hq p—
T g¥17 #Y qfefeafr agy + oy &
%1 fergmama ¥ wd oY T gAY A
oIty A X R TAw 3 3w A e
A T FR0 8 A Y o ey
2 gfw 37 a0 w1 eary T v
¥ 1AET F N A% ATA wWTE ¥
H‘nﬁ'ﬁ'ﬁﬁ%,iﬂﬁmmag‘rmr
e & AfrT 37 aqvrET £ e
T AE FTAT 1 R Frewre @ fromer
T wifsafaar w1 W a8 frwm sqare
7 wEw aifF & W wwE froaw oy
W W& AW A fme 2
wifearaql % R 7 wiaar d fis g
THfTE g gw G o | Dl
e #t A gaw get faur afer gva
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[*t g90 TR0 TzaTd]

g vt gwrATeE faw 99T 77 fa
Wifr IR WY SqTRT FARE E 1§
o] 17 ¥ d1 gwe wifzaer e @

“Government of India has 1mposed
eccnomic kings on us”
Ty favg iy waw ¢ B
ITHT @A T BT AT § ) W gITY
AT A CF AT A RA G, T Y
GHET F1 FEAT q7 W17 JTAFT ST TATHY
a1 #fes wEwfar Pt &1 g Ter
qTAF *9 2§ fF oF oF AT T 994
W% 7 fog 18-18 fae & 1 99w
a1 20-20 F1Y g - gart w=ww
2 5itr g7% a1 AT AT @, WY e
wn oawa &, 59 @ @ R sEE
5 ®ore wqgr ThEvr Ay ®1 oI
fear 1+ & ag arA "o o AgAET
T arv ¥ wg ver g, fomat =ai
AECH O SN (G O L |
1200 ¥ *0w difafers feam @
fadtr 9 9@ gwAas faw darv
g7 f27 w7 aAw 7§ swrfaey
fava fgrgra & wm ®vq &
JoTens AEAT, AT e ifzard
T Y FRET A @, #forw g Ay
FY F71 f7aqr v & 1 7@ TG Tds
FT, FH-ITE AT AT AT AT
@ 2 | sfa v w afy & SamEw
F1 AT T § ST wFw 7 OTAIN
921 77 T AIAAT AT §—Tg1 T F
AIE 3T wEAR oA & i & & wyyfranedy
oIk gfcemt oo FN we faam o
T afs HIE 7 77 qFAT & AT emT
BT qEs T 897 §, A el Al
o EFTLTAH T A FT LA, |
IS WIT ¥ 9E 719 F fr ocem #9
a% frar 9T awar g | & guie wvarg
i gare wiforsw weft &9 & 77 o w1
¥ weT AN & WWT 7 QAT am@rar
iy F R afrw welt 3w &
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T s fowy ®Y W & fag
whag § | wwar N g faorw @
st wifge fe #v 3w ¥ weriiaw
fawr &Y dar fy £ & 1 ofx g
9T F3 g% a7 ghom i it
T auar saifgarmfysar g @
sradt | Saverw wEEw, & wod qW
# gfomr sic wffadt & v g
o> @ a% W dae g—afk
g gfcarr afgar w1 oot & wme dur
qT% ®5AT &, a1 § g fog WY o
ARG | T W By A
qugAT g @Y fa¥r  wg ¥m w0
gy 14 ¢ 1w aE ghow
qTHT & WY FY 9%, A & IEe
fer ofy Fa1< g, @ aw o o feewa
FA & 3 fefefinreg, T vorifas
AN Tq GG $Y AT FT ¥F FIM§
SaTET AT @ § | & oy Fawrr @
for 7% arq qew @ wr ¥ aew
7 OB TEr | 9EW AT a8 g W
& fr 3T & qowr Y, gesfa
€Y, qegar €, ITH GUTT FIA FT
sar™ fegr a1 & v mfa  faverr
w71 ¥, afew Iy qomer, genfa
AT Fgar ¥ FECENRT 76, IT9)
a7 FrE w1 e e omr
¥ v fox Far aT—ag ar@or fored
guT-BA ®) gWIY ¥qW ¥ qar fear,
Iq @ frar mar, T afew foey
qAEATE Jq% g7 § T a0l o, Sww
aen fgar s, foer wrafedt & qwely
argAw InT gwrfuw ferw dar fe,
™ I & afwamod §ar A, IR e
ol WEW FTET E TR | N A% g
afqarandl aen @ F4T, 30 A gHTN-
fo rreqy Y gEC AR | W9 g
ug & fo gamr 4 ww WU R,
IEFT W1 T T, FqT JET AT~
¥ 9T AT Agey faw w49 ) 4w
ot gotarfae foew dar g §—wmwy
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gfafedest usv o1q @7 F7 37 8,
T 5w 3w § uF wer gUTS 937 g
§ agraar fasr |3si

wrfer &, & oF g@m T F1gaAr
Fgataw 3 faw—aoTae, ¥,
Truse, W, afgr, faga AT
AR FETHA——ATT TF A THATHT
T TAT ¥ ATA  TGT 5T @i D
a9} fame @y w@ifE g wr
a7t fafag § ) 59 v ¥ af
TR AT WGAW A T g ar §
AR TR 3 F fog Fae g 0
5 fawmr &7 w5 gAdT HYar g
AR g fawara § 5 gmR weft S
Ty it 5@ foater &7 arfyer forat
g ST 39 fauT v ST SrAwrd |,
3 awa ¥ W faam # of@aT
a1 freelt wHw TR ¥ AT
T s, w8 g A”
gha Tofify & @t ¥ gra
g 1 wfa R g & frr
fear, o} ga ¥ ¥ o oEy @emA
W ¥y fegaw ¥ @Y oI ww
A E, AR g 2 SwrER T
g ) TEr UF g9 ¥ AT F AR
TR F 30 A % fo 9T §F e
“far &, s®W dar fer gwr & AR
TW AW ¥ gE §  wraartyEy &y
sfsst F7 A & 1 gw 1 FA< T I
gatr wifee f fgmgeare § Sgwm
WEAR RN s
e A e FF 9 s 9
CUCTIR G S S
F frgmm & @W Sared@
B 9HR FI §, ToATE A §, gears
FT AT FIQ §, T A F3F §,
TEad F0 § A Ry w1 s
T T § 1 T AT T FGIC F
9T F, T AW F avq § g7 "
F JUGT FATE |
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SHRI A. BALA PAJANOR (Pon-
dicherry): I thank you for giving
me thig opportunity to participate in
the discussion.

I agree with Mr. Chaftterjee in
congratulating the Minister for Com-
merce, Shri Dhariaji, on his recerd
as a Minister previously and at pre-
sent also. I hope we will continue to
have the same opinion, but at the
same time if is also said it all de-
pends on how a Minister is lookéd
upon from outside and inside also.

~In that respect also, I have to congra-

tulate the hon. Minister without re-
servations. At the gsame time, I can-
not also fail to point out that there
are some errors, sometimes within
hig control and sometimes beyond his
control. The job woulg have been
easier if the country were thinly po-
pulated as the House is at present,
but I am not going into technicalities
and raising the question of quorum:
because it will only create problems
for me and the hon. Minister. I have
to take my lunch and the hon. Minis-
ter is also waiting for his lunch.

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): There is no possibility of
lunch for me!

SHRI A, BALA PAJANOR: This
Ministry hag three constituents, com-
merce, civil supplies and  co-opera-
tion. We have to keep up the com-
merce between the ruling party and
the opposition, and so I will main-
tain good relations, no  hostility.
Horse-trading you tried, but miser-
ably failed in my tiny State of Pon-
dicherry. There has to be a lot of
give and take. So far s civil supplies
are concerned, of course, Members of
Parliament are coryplaining about the
supply position, and naturally” the
coutry is also complaining. About
co-operation, I cannot agree with
Mr. Chatterjee, though I agree with
him on congratulating the hon, Mi-
nister, I cannot understand how a
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member of Communist Marxist Party
can go all out for wholesale trade
ang for monopoly to state trading.

So far as exports are  concerned,
the poor Minister is not to be blam-
ed because there are many other Mi-
nist.es concerned, and there is po co-
ordinance, because I had occasion f{o
see the draft report, a wonderful re-
por, which he had made in the pre-
vicug Ministry. I do not know jf he
will take steps to implement it, be
cavee it is moy only  admunistration
frcm above., [ have to point gut
that farlure of co-ordination by the
other Ministries has created compli-
cat.ons, but 1 will come tp that later.

‘¥e are all of the opinion that 69
pe: cent of the population of this
country lives below the poverty line,
but when you see the reports. they
are different. I was vervy much an-
noyed the other day when the hon.
Prime Mimster, while replying to
the debate on the  President's Ad-
dress, referred to my remarks about
the Economic Survey in a very sar-
cariie way. When [ made those re-
marks, I meant them, We are getting
a number of reports in which they
are stating that there is 4.1 per cent
reduction m  wholesale prices. I am
hunuy that these reports are prepared
by the Secctarint, by good officials
with grod  intentions. For example,
let us take this Commerce Ministry's
repwt You are saying that the over.
all price ig coming down ang all the
whie, you ure saying that the poverty
Tue 1w there at 69 per centi. Is jj pos-
sible tor thrse pceople to take at
least 25 per cent of these commodi-
tie, that are given at  these rates
with the gtatistics that is given about
the poverly line? 1 have read one
survey report where the index of the
rural people have gone down to 196
from 198 and those of the urban peo-
ple has gone up from 256 to 855.
‘Whether it is any Government, whe-
ther West Bengal Government my
own State Pondicherry or Tamil
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Nadu or Delhi, they say we must go
to the villages as if we are from: big
cities, We are all from the villages.
We want to go back to the villages
for the simple reason that in 1947
the index was 198 and jt has gone
down to 196 but the index of urban
population has gone up from 256 to
855.

Having gaid this, when I take the
report, it is quite interesting. The
overall price index has gone down.
As far us rice is concerned, it is
down by 4.1 per cent, wheat by 4.1
per cent, sugar and tea by 37.1 per
cent and all that, The gtatistics are
good. But when you see the practical
life, what is the position in  the
country? It is rcally a problem for
them to understand and appreciate
these statistics that are being sup-
plied by our Government all over. 1

do not blame the Central Government
This problem is there all over. When
I see Mohan Dharia by his personal
ity one gets the impression that
everything iz nice. When you are
the Minister of Commerce and trade
then it 1s the question of confidence
that you are creating in foreign coun-
tries. When you are Dharia it
meaus you believe in honesty upto
the last word I know that he will
not compromise. But I appeal to
him that he must not only be honest
to these statistics that have  been
presented but he must try and see
why this kind of disparity continues
between practical problems that are
existing and the gtatistical materials
that arc¢ supplied to us, I am an
economics student bug I am ynable
to understand this. You know what
percentage is below the poverty line.
You know what is the amount that
we got below poverty line. How is it
possible for them to make both ends
meet and what is the idea of the Com
merce Ministry coming with this
kind of statistics? Why I am bring-
ing this to the notice of the House
is that we are living on statistics. A
lie can become truthk when you go to
the numbers. A greater and utter lie
becomes an exact truth if you make
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it into statistics This statement 18
not from a small person ke me If
you want a lie to know truth, you
go to the statistics I do not think
this 1s the correct method of com-
paring For that, I suggest this coun-
try must be divided into rones and
you must have people fiom the area

concerned and the vast coopera-
tive  sector must be taken 1nto
consideration Your state trading

must be blended with that In the
cooperative sectol vou have lot of
e1rors and they should not be ended
but they should be mended 1 apical
tu you please contemplate such a
system come forward with a new
dynmic system for this country by
which you reach the common man
and find out the tiuth as to what 1«
the problem for him 1 the wllage
m purchwing cloth, hi, food etc
These are very vital things If ut 1
a question of any Mmistiy being dis-
turbed all of us are very much exu-
berant If 1t i a question touching
ow stomach—stomach 1 a venry
impottant thing 1t 1s a question that
touches every citizen and 1t 15 on the
basis of which that we get votes and
comc here -1 do not think that
-amount of mteiest 1 shown hete so
that we can help the hon Ministe;
coming forward with some practical
solutions

I have another very impoitant 1s-ue
to 1utsc I will take one example to
tell you how this Mmistiy 1s being
disturbed and how he 15 not able
to function with correct facts and
figwes and with coirect poliey As I
said earher not only there 1s a lack
of coordination but there are certain
elements which disturb the other
Ministry and  interfere in 1ts
working Foi1 example you
take the question of coir industry
It can never be a monopoly of any
one State We are giving utmost assis
tance 1 order to see that exports
take place We are encouraging mdi-
genous producers to maximise their
production and to export more so that
we can earn more foreign exchange
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At the same time, you cannot have a
monopoly of any one particular State
If coxr 1s a commodity that it grown
very much i Kerala, Kerala cannot
come andg tell Tamil Nadu, ‘You
should not have a cowr industry or
you cannot have export of coir or
any such thing’ Similarly, about
cashew also, for rubber also, for
coffee also, m any field Can I say
that 1t can be only m Pondicherry
and not 1n any other State, not even
in the neighbouring State of Tamul
Nadu? What 14 the real reason behind
1it? That has to be exammmed It 13
because of lobbving because of poh-
tical pressure, because of certain voci-
ferous members who raise their voice
n this august House or because they
arc able to go from door to door or
to the Minister saying that the policy
should not be changed But I know
as I started by saying, that you can-
not tilt the hon Mimister Mr Mohan
Dharia, because he will adhere to the
principle and stand by it or other-
wise, he will get out On the last oc-
casion during the discussion on the
Industry Miustry, I was told and I
saw the reports alvo that manvy Mem-
bers raised the matters touching the

interests of neighbouring States I
know the hon Mimster cannot he
pressurised

Regarding the coir 1ndustiv the
mechanisation of con industry has to
take place In the country Otheiwisc
you cannot compete in foreign trade
We want to encourage the foreign
trade, we want to encourage our
local producers and entrepreneur< in
the field of this size to produce mole
and to earn more foreign exchange
So if 1t 1s good case you must sce

to 1t with utmost honesty and
not with any polhitical Mas A
mechanised factory was  sanc

tioned in 1867 or 1972 Of course
there are smal] units in Kerala also
When Mr EMS Namboodiripad was
the Chiet Minister, when the Com-
munist Minustry was there they had
given the licences This was not done
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by the present Minlstry, it was done
by the previous Minstry The conti-
nuwity of the Goverhment is there
When the sanction wag given, the
condition imposed at that time was
that you have to export 75 per cent
of the production That was agreed
to They imported machmery from
Holland Not only that There was
& condition that you have to pay the
entire price by means of export n
foreign exchange That was agreed
to That had to be revised as the
conditions developed in the country
Later on, after two ycais 1t was sad
that you have to export the entire
100 per cent production That 1s alvo
agreed What remams then® Of
course, you need quality contro' The
foreign buyers put up a certamn ceil-
mg, certan conditions and send
samples That has only to be examin-
ed That 15 under the Mmustry of
Commerce

But the small scale industry cottage
mdustry, whatever 1t 18, it comes
under the Mmnistry of Industry You
can make a big round in this House
and see the tlungs yourself The
Industry Ministry sends a note to the
Commerce Mmustry stating that you
keep it pending For how many
months will you keep it pending and
at what cost? If that party goes to
the court, what will happen® That s
not the correct method of approaching
the economic problems I am not
talking of a particular case, there
are many more cases like that A
few people can approach ask about
it and present their case Some of
us cannot understand about 1t That
is the difficulty of the problem If
that be the case, how far are we
going to say that we are going to
encourage the export in this country
and so on and so forth® 1 take up
this particular case, and I cannot umn-
derstand what is the matter

I think, last month, they had a
meeting, they called State Govern~
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ments’ Ministers and government re-
presentatives It was a threadbare
analysis, end fhose stocks that were
piled up at the export counter were
not at all examuned by the inspection
wing because there was a  certain
lobby, because thera was a vicious
voice in this House If that is the
tase I am afrmd, we will not be
honest to any problem m this coun-
try

That 15 why, I had said in the
beginning 1t is a question of Com-
merce between you and me I beheve
your product will be honest product
If 1t ss adulterated then I may not
survive But at the sam¢ time 1t 18
gomng to offect inter State 1elations
of two States Or course Kerala As
sembly passed a resojution unammo-
usly Who are they to tell Tamii-
nadu that they should not go in for
mechamisation of coir industry’ M1y
I go a step further and say that
Ceylon is going to put up a umt®
How ale you going to «top 1it> Our
coir products are made and they
are not competing with other pro-
ducts in  this country they are
going to compete elsewhere The)
may be opposed to a particular in-
dividual but they should not come
in the way of the industries that are
coming up 1 want to have a unit n
Pondicherry in the area where co-
conut 1s growing and one condition
was laid down I understand that 1t
was a petty problem because they
want to have one unit m Kerala Why
should it be there* But the licems-
ing authority had decided, the Cen-
tral Government laid down & condi-
tion that they could not have it in
Kerala they could have 1t elther in
Karnataka or in Tamilnadu The
option was with the company I have
got letters and telegrams The la-
bour is agitated Who i3 the authority
of that company? He is a rich man;
he need not produce it, he simply
closes it down But there are 450 peo-
ple who are employed there: lhgr

5
i
]
:
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out of job. Now we say that if you
correlate it with one another, the
person who is in Kanydkumari has
to get money out of this to improve
hig poverty line, to come down his
poverty line, He is not able to get
any money. Then we say that you
are doing a wonderful job.

MR, DEPUTY SPEAKER:
got no other option.

SHRI A. BALA PAJANOR: The
hon. Minister is sitting here. He
never believes in deputising; he is
listening to every Member of this
House. When such is a case, if that
is so, in the Commerce Ministry, 1
need not speak about other things.
It is not a compliment because the
hon. Minister is here; since he is
here, we want to go to the root of
the problem and want to get truth
out of it. -

Now I come to the foreign ex-

I have

change and trade relations. For
example, we are subsidising some
of the goads to Iereign countries,

countries like
exporting, Of course,
many of the products, handloom
things have been subsidised to the
iune of Rs. 400 crores. I do mot know;
it may be wrong, but the figures are
thore or less to that level. As far
as our foreigr exchange is concerned,
I see that the picture is so beautiful-
ly drawn. You just see at what level
our import and export has come. So,
it is nice. We are very happy, at
this moment, to subsidise such kind
of units to foreign countries. Is it
right? Is it 'the Gandhian economy?
Qur people are without clothes. You
come ang see in the South. They will
have two towels for the entire year.
There are people who can borrow
from somebody and wear  clothes.
In the north, during cold, you take
one blanket and you can roll yourself.
But why don’t you subsidise? I want
handloom jadustry to grow. You sub-
sidise jit. Instead of exporting it
you give it to our people. 8o, thig is
269 LS—10

say, handloom. Rich
America are
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the practical economics. We need not
go anywhere else. One man’s expen-
diture is another man’s income. You
all know aboutiit. After all, this is
the common sense of economics. I see
a lot of jargon here, I can also do
that, I got my first prize for using
such jargons in my Economics Theory
paper. But let us come to the practi-
cal economy of thig country. I have
got friends who are very big officers’
in this country—IAS officers and
others. When we discuss these things
outside this House, they tell me what
is happening here and there. Of
course, they are. also agitated. I know
that some hon. Members are also
agitated. Even Mr. Mohan Dharia is
also agitated. The reason
why 1 raise my voice with
so much vehemence is this. Let this
Janata Government understand that
what the Commerce Minister wants
o be dome should be done with full
vigour. There was an incident which
took place only three days back—of
the Industries Minister being sent a
note. I don’t know how far it is
trud®but it was because some seven
Members here created a row I can
also do the same thing. But I would
say that we should not tow down to
such pressure, whatever quarter it
may come from-—even if it comes
from the quarter of Pajanor. Only
the other day I went to Pondicherry:
I took up a challenge. ‘If you are go-
ing to touch my Party, I saids—I am
saying this because the Hon. Minis-
ter is sitting here—‘if{ ig a  gentle-
men’s agreement between you  and
me: if you are geing to touch my
Pariy, then within two hours, I will
touch youw. I said that and I did it.
They tried it with me. Some four
Meambers wanted to play .with me:
and within two hours I got two Ja-
nata Members out—because a gen-~
tiemen’s agreement has to be honour-
ed by both sides.

There are so many matters I am
so much concerned about these days,
but I don’t want to go into them all
because my blood-pressure is also
going up, I am using a certain
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amount of sarcasm and making jovial
remarks because my doctor advised
me to be humorous and not to be
very serious. But please don’t think
that becalise I am humorous. I am not
serious. 1 am very serious. I am
dejected at times because, thougn
now I have two Ministers beiore me
and you. Sir and some of my friends
—good people—beiore me, I some-
times address an empty House. It
our people come to know about it, 1
am sure in the Tth Lok Sabha we
won’t be there. Not only that but
they will not allow the Lok Sabha 10
function.

Why I am mentioning this is be-
cause it is a question of honest ap-
proach by this Government. I honest-
ly believe that the Janata Govern-
ment is trying its best. I am the last
person to cast the bland¥ on them
for everything. I  would say that
many of them are sincere. The only
thing is that they do not get coopes
ration from oiher quarters—I .won't
specify which quarter it is. They
don’t get cooperation because they
don’t try to appreciate the real spirit
in other quarters. The mistake is not
that of only one side: it is on both
sides. If Mr. Dharia says there is a
thirq side also, 1 will accept it be-
cause there is a third force in this
country: it is a common factor.

With these words, I appeal to the
Hon. Minister—because this Ministry
is very vital: if the Commerce and
Civil Ministry falls, it means the Gov-
ernment will fail. Even if the Fin-
ance Ministry fails, we can still come
up and if the Foreign Affairs Mi-
nistry fails also, we can come Up
but because India is a country which
we say is below the poverty lines
ang we talk of subsidisation and this
and that—that it is a poor nation, a
developing nation—the crux of this
nation ig in this Ministry. So, I am
also mnot happy about the way time
has been allotted for this subject. It
is a vast subject. I am not even able
to touch Cooperation; I am not able
to touch the entire Foreign Exchange.
It ijs so vast that he must have three
assistants for that—if you are really
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sincere and very honest. Mr. Chatter«
jee read out the Election Manifesto
I can also read it out, and I have so
much other material, but I am unable
to touch anything bevause of this rea-
son. So, we must see that at least
in the next discussivon,—whether Mr.
Mohan Dharia sits as Minister or not,
1 am not very particular: that is a
different thing—but this subject must
have a longer and thorough and
‘pukka* and practical discussion on
economic topics because we requir§
at this juncture not much of politicy
but complete economics to help our
common man op whose name and on
whose word we all live.

Thank you for giving me this mucli
time. I don’t want to deprive othef
Members of their time. I am sure
the Hon. Commerce Minister will pay
attention to certain important matterd
that 1 have refer fo.

ot qraadr (fakar) . T

werw, § ATy, AEGE gi W
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7t frdmr s 9wE werR a¢ e Y
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T AT ¥ WY wrer wrey syprafegt
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fagmw sTHeqr 7 IAF ATAW
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Fa¥ 77 faaew sgu.ur % ag 91 5 Froy
Fuar fararat ST w1 ¥ fau &5 3
g1 WY 8fF WS F 2@, AT
A1 G2 1 7 F797 favger Av7-ma
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&F T
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Tt 3 T T My

SHRI K SURY ANARAYANA
{Eluru) Mi Depuy Spraker Sir I
am glad t> tahe p2 s di us
ston patrticulaily on the subject con
et ung the Mistty  ©of Commerce
and Civi] Supplics and Co opeiration
headed by my trierd Mi Mohan Dha
ria  Last vca alvo I biought to the
notice  of the Goveinment seveial
malpi wtices particulai’™ wm the Co-
oper n¢ sector We do not know
what the State Govurnments are do
ing about them They have conven
ed confer2iaces m which  several
Ministerg and the Registrar of Co
operatives took part but no remedial
mweasures have been taken < fai

Now I would like to deal with the
problems faced 11 Andhra Pradesh
Firstly I will take up the problem
con erning the tobacco growers

I want now to refer to the guffer-
mg of the tobacco growers in  the
country  Throughout the country
there are nearly 70000 tobacco grow
ers and they are suffering

1510 hrs.
[Surmt N K SHEJWALKAR 1n the Chawr]

Due to policies adopted by the gov-
ernment by the tobacco board and
others concerned with export the
growers are suffering Instead of en.
tering the market earlier the traders
have entered the market after the agi-
tation, only a month back While
fornung the tobacco board n 1975 it
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was stated that the growers would
be benefited and everything will be
channelled through the tobacco board
just ag what 1s the case with other
commodities such as coffee or tea
They have failed ts come up to the
expectations In Andhra Pradech the
tobacco growers feel that on account
of goveriment policieg they are being
slaughtered A{t the time of the cyc

lonc the Tobacco Board have come to
then rescue bv wav  of ananging
loans to the extent of Ry 45 crures
but they are now mane to suffc: m
th1s way because they grow mort
tobacco They say that on accoust of
government encow agemrent aaly
without any pohicy and programme as
to how much they wanted for (xport
th¢y have airnived it this  situation
They are now m the market nobody
1s ready to purchase their produce o)
re s)ablc price They are being ex

ploited by the noimal traders muddle-
men as usual So far as sugar 1%
concerned all the excess profits are
being taken into consideration all the
relevant charges excess piofits are
shared with the cane growers also In
this case 1t 1s not ‘leing done Like
thay the tobacco industry also should
be considered The grower 15 suffer

mng a lot on account of government
pohicies only  Theic 1s no agency to
purchase rice there {s no agency to
purchase other commodities The
worst sufferers are the agricultura!
giowners not the manufacturers not
the middlemen under this govern

ment or the previous government
But all will say that they want to sup

port the growers That 1s their slo-
gan  But the grower 13 the first
sufferer Forrrerly there were only
political sufferers Now the farmers
the farming commumty Are the worst
sufferers i1n  the country I want to
appeal to the Minister to give serwous
consideration to the problem Thes
have mvested Rs 1300 or Rs 1400 per
acre to grow tobacco, they have boi

rowed several crores Every day we
are receiving complants They have
lost Rs 40—50 cirores gn account of
the depreciation drving and rotten

mg in fherr farmlands Because those
commodities cannot be stored for
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taking advantage and when I put the
question last time the Minister said
that the traders get Rs 13 or 14 per
kilo from foreigy countries, whereus
the tiaders  have purchaseg from
the grower at the rate of only Rs 4
or 6 How much 1s the margin’ Is
this margin  1easonable? They ex-
pected that you hagd starte d the
Tobacco Board to reduce therr
suffering The Tobacco Board
has been constituted with 4 duectors
frum the groweis and 4 directors from
the traders What 1s this funny thing?
About one lakh growers are there i1n
the country and there are only two
hundied traders The entire Tobacco
Board 1s being managed and control-
ed by the fiaders only to our sur-
prise  When you started the Tobacco
Board, the people weie told that the
traders and the middlemen will be
avoideq and that only reasonable com
mission will be paid to STC and To-
bacco Board But they are also pur-
chasing thtough the traders Last
year, the STC advanced' money to
the traders ang purchased through the
traders That 1s not the thing we
expec! The Government agencv must
direct'y purchase from the growers
Because in rugar factories, the pur-
chases are being made from the
growers directly and the profits are
being shaied by the growers It you
follow the same practice here also,
we will have no charges agamst the
Government But now we have got
the charges You have alsg supported
the middlemen The middlemen 1n
Guntur and other places have got
palatial buildings, whereas the growers
are not having even a small dwelling
house of his own The growers are
suffering 1y ‘Guntur and other places
In the Tobacco Board, the Officers
are comung and sitting there, There
are representatives of seven Mims-
tries, But what have they done for
the benefit of the growers? Have
they helped the growers® Have they
raised voice about the difficulties of
the growers? Nothing. Everybody
has gone there and drawn his TA
and DA and the people are suffering
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and so they are blaming the Govern-
ment Some people said that they
voted the Janatz Party only g-r this
That 1s why, I appeal to you, Mr Dha-
ria, whether you are on that gide or
on this side—wherever you are, you
are for the people and s0 vou must
take up the problems of the peap ¢ and
solve them The Tobacco Board has
been constituted for the benefit of the
growers and not for any other reasons
and +hat 1s why we have supported 1t
wholeheartediy

Secondly, now how many (ountties
are purchasing tfoLacco fiom us?
First ;s the United Kingdom and the
sccond countiy 1» USSR Why don’t
You channel al thc tiade through
the Government” If you are so
sincere, why dmt you do that?

The Commuwst countries want to
oblige only the privatc tiaders and
they are not going through the co-
operatives or tte SIC and they want
to appoint then own agents Pre-
viously they were not prepared to
give the Tractors Agency to the STC
We fought for that and we have
succeeded  Finally they agreed and
only the workshops they wanted to
maintayn through theyy agents The
profits should be shared equally
«mong all the concerned and only
1easonable (ommussicn trade com-
mussion should be paid, may be ten
per cent o1 Jfteen per cent Now
one hundred per cent or two hundred
per cent 15 beimg ,iven  You have
also introduced the voucher system.
It 18 only a bill The Tobacco Board
have compromised with the traders.
When you haie fixea that the bank
cheques should L. ¢1ven to growers,
so that the growers are not explosted,
even now they ai> bemng exploited
Whether they ¢ive t! e money or not,
the farmers are dumping the traders’
shops now Wi, treir produce. in
Guntur and other places 1n my own
district of West Godavan also, and m
all the coastal districts 1n the South,
the growers are sullerig I want to
appeal {g you to g0 tnele, immediate-
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ly after your demands sre passed,
tomorrow or dey afier, you please go
to Guntur and other places. Ther
the people are facing 8 burning pro-
biem

The district Janata Party unit
Chairman of Guntur, who is now the
Chairman of the [Iobacco Develop-
ment Council, Mr Chandramouli, who
is also a Janata Party MLA, he bas
led a deputatron he has led g
growers agilation and burnt tobacco
before the offica ¢! the STC and also
Tobacco Board This 1s what 1s going
on in the country It 1 a burning
problem now The Government has
to give gerious .onsid2ration for thie
In this connecti 1, T would only hhe
to guote a news item -

“Tobacco g-owers ot thig 1~gion
numbering 400 yesterday- that s,
first of this month—burnt Virginia
tobacco befn2 the HTces »f the
State Tradias Cnrporation of Irdia
and the To%acro T4 4 protesting
agamnst what they caned the 1n-
diffcrent at*itude cf *.e Govern-
ment of Indwa in cleariug thousands
of tonnes of tobacco lying unsold
The demonstration oigamsed by the
Guntur district Janata Party Presi-
dent and the Chairman of the
Tobi en Deve opmunt Counct' at
tached to s Union Agncu'tuie
M mstiy Mt J Chindramou ' »cs
on {rewnole practful

Deronstiators 1aved glogans con-
demmng the ‘collusion’ of STC and
the Tobacco Board with big busi-
nes nnd the voucher system They
demanded that the STC should 1m-
mediately purchase 10,000 more
tonnes of tohacco from giowers
M: Chandramoul; said he person-
ally met the Union Commetce Min-
1ster Mr Mohan Dhamna, in Delln
duiing the meetings of the Tobacco
Development Counci] and told him
that unless the STC was asked to
purchase forthwith 10,000 to 15000
tonnes from the growers at fair
price the crop acreage was bound
to fall next year”
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Sir, not only in this crop, but in
others also every year the Govern-
ment must have « three years' or
tour years' plan We have suffered
i regard lo tobacco The sugar-cane
growers also ate suffering hke this.
Tn Uttar Pradesh and Bihar also they
have been offering satyagraha for
sugar-cane price about which they
have been agitating for the last 6 or
7 years, even during the previous
government But in those days, they
have not tonsideied the grievances of
the sugarcane grov evs For 6-7 years
it has been going on lhike this in the
country  They «ay that they have
paid Rs 150 per tonne of sugarcane
m Uttar Piadesh On that basis the
Government are fining the iate of
rugar Actually they have paid only
Rs 90 oy Rs 100 pe:r tonne The
balance 18 shown as on credit, but
nover paid  In this way the industry
s exploiting the government and
cheating the giower and the muddle-
men are¢ going 1n tnc.r own way whe-
thar 1t 15 ths gove rment or that
goveinment Even the commumst
governmeni will certainly oblige the
traders In USSR for example
therc 1s no private t.ade They are
obhiging only the private traders in
ou ount;y and tiey want to go
tht )urh on'y private traders So, Sir,
1 wint to request 1ou to give scrious
consideration to this because Shri
Chandramouly te'ephoned ty mr~ the
other day and told me “You agamn
approach Mr Dharia and solve this
problem ’

Regarding tobacco exports accord-
ing to our report in 1975-76 we have
expourted neaily 743 thousand tonnes
and the value of the exports was
Rs 93 crores Up to December 1877
the Government have already export-
ed tobacco worth Rs 100 crores to
other countries Still theic 1s demand
from other countries and there 15 a
necessity also to  export from our
countty about 10 to 15 thousand
tonnes of tobacco in addition to what
has already been exported Enquries
show that the Tobacco Board has
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suggested the Government to permit
ihe STC to purchase 10 thousand
more tonnes of tobacco. S0, please
expedite the matter. Three or four
days back also I met the Chairman
of the Tobacco Board in Guntur. He
told me that he requested the Gov-
ernment of India to advise the STC
to enter into the market and pur-
chase another 10 to 15 thousand
. tonnes of tobacco. Why should not
the Tobacco Board also adopt the
policy and system like the other
Boards, namely, the Coffee Board and
Tea Board, to help the growers?
"This is my request regarding tobacco.

Coming to the cooperatives, our
friend, the leader, Shri Somnath
Chatterjee, of the CPI(M) has nbt
4he full knowledge of the coopera-
4ives. He knows only where there is
corruption and where there are mal-
practices in the cooperatives. Every-

_where there is corruption. Every
soul is now involved in corruption.
There is no map in the country who
4s not directly or indirectly concern-
ed with corruption whether it is poli-
tical or financial. He knows some-
thing, but he may not be directly
concerned. In this way cooperation
js being criticised in the country.
With all my 50 years’ experience in
the field of cooperatives with service
motive, 1 am appealing to the Gov-
ernment to check all these malprac-
tices wherever they exist. The Gov-
ernment should amend the Coopera-
tive Acts to punish the people in-
volved in such malpractices. Instead
of punishing the people, some of our
friends are trying to help them. The
Communist friends also now and then
approached me and helped me to
punish the culprits, when 1 was the
president of the district marketing
society.

1 am now coming to cooperativeé
of my State, Andhrg Pradesh. There
are only 145 cooperatives rice mills
in my States. Last time also, I
prought this to your notice. They
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have been financed by the National
Cooperative Development Corpora-
tion. It is helping a lot. Its coopera-
tion is only in terms of finanee.
NCDC must also have some control
over the bye-laws and administration.
You have no control over the State
Government’s bye-laws. The State
Govérnment’s bye-laws are forced on
the cooperatives as laws. - They are
jimposing laws without any respect to
anybody, and without any consulta-
tion with the people in the coopera-
tives. ¢

Before the State Assembly elec-
tions, our present Chief Minister had
promised that he will arrange for
elections to the cooperatives. But
now he has postponed the elections,
under some pretext or the other.
Elections only to small cooperatives
are there. The elections to the cen-
tral cooperative banks and apex
banks have been postponed in
Andhra Pradesh.

1 said that there are 145 coopera-
tives rice mills in Andhra Pradesh.
Please ask your department as to
how many of them are working; how
many are making profits and how
many, losses; also how many Cco-
operative sugar tactories mre working
with profits, and how many are
under losses, in Andhra Pradesh. in
my State, our cooperative sugar mill
at Bhimadoli during the last 3 seasons
has Jost Rs. 1/2 crores, for the fault
of nobody. It is not the fault of the
administration, or of the grower.
Sugar has not been eaten away by
rats or by human rats Sugar is
there. But on account of Govern-
ment’s policy, we have jost Rs. 2-1/2
crores. Who will give us that
money? The other traders would
have managed somehow, if it is pri-
vate. If you are not able to rectify
al] these things, let us set an example
by converting our society into joint
stock company. There are so many
joint stock companieg started with
government funds. Al the indus-
trialists are developing only with
Government money. You are harm-
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ing only the cooperatives with your
policies.

At the age of 19, I joined the co-
operativeg as a director, in my village
Pothumuru. I have now come to the
State and Central levels. My appeal
is that you should control the co-
operatives.  Otherwise don't give
them loans or subsidies. NCDC has
become a loan-giving institution. It
has no control over the rice mills.
How are they goig to re-pay the
loans?

During the last 3 seasons, even
though my cooperative sugar factory
has crushed to the extent of 75 per
cent of its capacity, we are losing
heavily. We are crushing all the
cane available. My managing direc-
tor has told me the other day that
there is a loss of nearly Rs. 70 lakhs
this year, due to Government’s
policy. You are also well acquainted
with cooperative sugar factories. If
¥ou are not able to coutrol the sugar-
mills in the North also, say in Bihar,
please leave this sugar industry to
the free market. Why do you utilize
our money to feed people who have
not developed their industries? Our
industry in Andhra Pradesh has been
developed well. Now our average
cane yield is 30 tonnes or 40 tonnes
per acre. What is the position in
Bihar and U.P.? When the con-
sumers’ price of sugar throughout
the country is uniform, why don’t
you think of the same price for the
cane-growers and also of the levy
sugar prices? Why do you think only ot
the consumers? You think of them
because they could agitate against
you. But, in that sense, we are also
Wnsumers, apart from manufacturers
and growers. If you cannot help the
sugar co-operatives, beiter wind them
up. Because, we are all agreed on na-
tionalisation. Shri Bhanu Pratap Singh,
yourself and all other Ministers are
talking of helping the ¢o-operatives.
But nothing ;has come out of it.

You have appointed committees for
price fixation of agricultural commo-
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dities. You are obliging the big in-
dustries but you are not obliging the
farmers. You are having commissions
against ex-Prime Minister and others,
against politicians, but you are not
having commissions to deal with eco-
nomic issues. I am suggesting the ap-
pointment of a committee, not on any
political matter, but on an economic
issue, to help the farmers, the growers
of sugarcane.

I would say that the growers of
tobacco and sugarcane are the worst
sufferers in the country. Of course,
the paddy growers are also in no
better position, with the prevailing
market of Rs. 70 a quintal for paddy,
do you know how much the consumer
is paying? He is paying Rs. 2.50 per
kilo. But the grower is not getting a
remunerative price. But the produ-
cers of rice can hold on to their stocks
for a month or two and expect the
price to go up. But that is not possible
in the case of tobacco and sugarcane.

This is a problem which you should
solve immedidtely, because you are
directly concerned with it. It is not
enough to give us some figures. You
have to consider the problems concern-
ing agriculturists seriously. While
supporting the Demands of this Min-
istry, I am hoping that within a fort-
night some positive steps would be
taken and alt the problems of the
growers of tobacco, sugarcane and
paddy would be solved. If the preb-
lems of the growers of tobaceco and
sugarcane are not golved quickly,
neither I will be here, nor will you be
there next time. We have given 31l
sorts of promises to the growers on
behalf of our respeclive parties. But
the farmers cannot be fed only by pro-
mises for long. Unless something con-
crete is done for helping the farmers
immediately, the people may suffer.

My only appeal to the officers is that
they should nof manipulate figures.
There was one Mr, Sampath, Joint
Secretary Food, who manipulated the
figures of sugar industry to oblige his
previous chiefs. Unfortunately, poli-
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¥ waege 7T FT | TF A § WA
F Geaeg & W1 A8 Hifq g w8
¥ quaql § 9§ UF H96l FIW § Al
SH §9 § GATL ATATTHI 1 qqed ghaer
s frdefr 1 e wiw o foed €
wfas €1 7 Sqg9 AT =@l § —

cies were being framed for the sugar
industry on the basis of those manipu-
lated figures: He was an expert only
in mannufacturing figures. This is a
Burning issue and for the last three
years 1 have brought it to the notice
of the Ministry. I hope at least this
year the Government will do something
to help the farmers. I have some more
points on this subject, but I will deal
with them when I speak on the De-

“Indeed the foreign exchange re-
serves now far from  becoming a
constraint have become a source of

_ ‘headache’ to the planners and hure-

mands of the Agriculture Ministry.

Finally, Sir, I thank you for giving
me more time.
gTo ! ATCRAM qiew (Ha¥iT) ¢
ATRAE %ML &1 A5 f7ar 3 & das
H ot ST qret e few g wrwansay
&1 T ot A frala & oavaew W
& 78 i gAR ]IAY ATE § 98 arad
H TF q=uT TEHIT g, UF Hou! Tl
g AR 3y Aifa gaR I F [AEE AR
frata #1 agias g @ § sgEw
fag ZPit, Qo do faeamg 8 1 TEd
ZATYY ATTT FATATAT [T GGg oY
‘g § guaar § 1 gAR AN [ A
faata @ife <t 7€ § sad fAatasi &
fesett 1 s weror Rt it § At saa
& Sff @ wY gt glawr & g {0
ATSHIGT sagedr § ST qevear §1
FFAT AT TAAT FH SEHT & &
sarr fgarg awe &1 waw &1 ag
g1
gaR ate 1 faen war w1 |
I &, ST IR U1 BT TFGHS (G5
g T agy I AETH § | afk gw -
ATHT SHAT FT T T8l FW §
aT 98 3w & faq ¥ A& grm 1 a1 we-
wifeaml &1 wa & B fala & & 3w
sfawa g% 1 aifvs T afg T @
FIA A AT S gww g a8 AfgF
qEAT FAT SAOTAT HL GATQ IF-=qer

aucrats alike. According to the
latest information  the foreign ex-
change reserves stood at Rs. 3998:2
crores on December, 31, 1977 ie.,
six times the reserves India had in
1974-75.”
7= fisiest %Y g 31 § saw FEE AT
gl WA A7 fEw F7 awenr ge |
F& Sl F1 §H TE@ T - § |
99 §C ¥ ¢ & & fa=re ;1 M
AT AEEHAT FHH HF g1 qHdl
(¥ F5 aegAl # g e T v W
o TR E | g AW S awgAl
FrATAFAT W 1 GHAT g | i §8
N oy § Frwt wE T S EFA
¥ gr aw foar a1 @Fdr €1 SRS
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“It 1s not unbikely that following
the communication to the Prime
Minister from a group of twenty M P
a total ban on direct actual users
import of Polyester fllament yarn
will be announced in the new import
policy which will be made public on
March 31 In any case, the current
liberal policy 1s certain to be replac-
ed with one that will be considerably
less generous to big industnial
houses, exclusive beneficiaries of
policy changeg eflected for ten days
in August last year When restric
tions on the import of polyester
filament yarn were withdrawn ad-
vantage was taken of the situation
by a small number of affluent firms
which promptly imported as much as
1791 tonnes of the man-made fibre
worth Rs 358 crores What induced
them to import post haste such a
large quantity was the dispanty in
the prices of the imported stuff and
the sex at which the fibre was sold
m the local market While the im
port price was Rs 20 a kilo, the
ruling price 1n India was sia times
ag much The 38 importing flrms
made a clear profit of Rs. 21.49 crores
from ihe deal™
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“Huge premium on quotas—Racke-
teering in Garment export

A founishing blackmarket in ex-
port quotas has  sprung up in the
garments trade Quota holders are
charging a premium of Rs 10,000
to Re 15,000 for a quota of 10,000
pieces This ugly situation has arigen
because zome 20 to 25 exporters
have managed to corner most of the
export quotas meant for January—
June half year while most of the
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genuine exporters are burdened
with ready to ship garments without
any export quotas

The trade 18 gripped with panic as
the peak season for export i1s draw-
ing closer "
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SHRI JYOTIRMOY BOSU (Diamond
Harbour) I have already explained
to you that my Party has a difterent
spokesman but since I am anxioLs to
highlight a particular 1tem—the 1.em
15 tobacco—I will take just two
minutes

Sir this year there has been an un-
precedented crisis for the tolacco
~rowers I had wisited Guntur time
ind again and I had been to Kanchi-
kacherla one of the main markeling
centres I have been to Nandigamn
mnother main marketing centre and 1
hite seen with my own eyes that
tobacco was bemng offered to the
buyers at Rs 80/ per quintal about
ten days ago So they have stopped
plucking On the one hand they
were vicums of the cyclone and on
the other of this consp racy and the
Governments total surrender to the
big business especially the ITC whise
tentacles have spread everywhere Thev
are big people in the Ministry thev
ite big people in Delhi lobbying and
pressurising delaying and stalling de
asions

‘When curing itselt costs Rs 50 per
quintal the tobacco 1s being sold at
Rs 80 a quintal They have stopped
plucking Do you know that this vear
the tobacco buyers mainly foreian
monopohsts hke the India Tobac.o
Company—a veteren economic orfen-
der which continuously goes on infring
mg the law—has made a total ad li-
tional profit of Rs 40 to 50 crores
I am very sorry that Mr Moha:
Dharia and the Government has sur
rendered to this big powerful tobacco
lobby Otherwise you would not have
kept quiet We have been begging of
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you fo come to the market and operate
but you went there only for buying
5000 metric tons whilst all these years
the production was in the region of
130 mullion quintals Therefore, it is
necessary that you should immediately
enter the market and rescue the tobac-
co grower8 They had a bonfire m
Guntur they burnt the tobacco What
sort of Government 1s this®* This
Government 1n their Election Mani-
festo talked about helping the rural
economy talked about helping the
agriculturists But here are some
things which we see Sugarcane is
being sold at Rs 5 a quintal m Uttar
Pradesh and in Andhra today tobacco
is being sold so cheap The grade of
tobacco which was Rs 600 per quintal
is Rs 200 per quintal this year tobac-
co which was Rs 400 per quintal last
year 18 Rs 150 per quintal this year
tobacco which was sold at Rs 800 per
quintal last year 1s Rs 450 per quin
tal this year Lake this the rural
economy 1n the tobacco growing dis
tricts of Andhra 1s being totally ruin
ed and destroyed Tobacco growers
are being robbed bv the buyers and
cigarette makers speculators and ex
porters Although the floor price of
export tobacco has been raised by 10
per cent the poor tobacco grower 1s
being allowed to get only a fraction
of the price The Tobacco Board un-
der the Act has an obligation to come
forw ird to rescue the tobacco gro-
wers There are two specific clauses
but we have not used those Then
why have this Tobacco Board at all?
We send to Members from this House
to the Tabacco Board but we are
helpless people We can send you tele
grams we can talk to you but we
cannot make you move unless you
want This 1s a  very unfortunate
position

16 hrs

Our tobacco  production last year
was not 50 bad as it is thus year It
was in fact a befter year The aver-
age price of our tobacco wag Rs 8
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per kilo, while the same tobacco Ameri-
cang are selung to the British vendars
or cigarette makers at Ra, 23 per kilo,
In Italy the price of Rs 25 per kilo,
in Germany Rs 28 per kilo and in
Japan Rs. 40 to 60 per kilo The
earning of the Central Excise from
this year are Rs. 467 crores last year
the actual were Rs 432 crores How
1s 1t that the Central Government in
spite of the fact that they are earning
enormous amount of money do not
come forward to rescue these people’

In the end, I would appeal ta the
hon Minister to make a clear announ
cement on the floor of the House to-
day that he 1s going to buy atleast
10 000 metric tonnes of tobacco at the
price directly from the producers £
you not do i1t you will stand condemn
ed for all times to come

SHRI S K SARKAR (Joynagar)
Mr Chairman Sir I nise to support
the Demands for Grants of the Com
merce Mintstry I would not hke to
encroach much of the time of the
House I have to make a few sugges-
tions to the hon Minister

At the outset I would hke to con-
gratulate the hon Minister for pre
senting an import and export policv
which 1s really radical in nature and
which has no paralled throughout the
last thirty years This policy surely
brings about a revolution in the matter
of import and export So far the ex-
port and import policy was a controiled
one for the first time it can be said
that here 13 a policy really directed
towards promotion of export and im-
port There 1s a skaloka 1n Sanskrit

grforeg #@iE Wewfy

This 18 really going to happen in our
country This liberal and pragmatic
policy will boost our foreign trade and
our country will be much benefited

Now I would like to draw the atten
tion of the hon Mimster to the ban im-
posed on the export of wild life skins
of lizards and nom-poisonous snakes.
You will be astonished to hear that
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we can ¢arn Rs 10 crores yearly by the
export of wild like skins particuiacly
of non poisonous snakes This has
been banned by the Ministry of Agn-
culture Before the imposition of this
ban, the stockists were holding stocks
of these items The stocks held by
them would be total loss for them
as they are not allowed to export, and
thereby the countrv would also lose
in foreign  exchange They want
that at least they should be allowed
to clear their old stocks. As I said,
we would be able to earn foreign ex-
change also 1 do not know, why the
Government 18 hesitant to have a
clear policy on that As a Member of
the Consultative Committee of the
Ministry of Commerce I wrote a letter
to the Viinister and he showed his
helplessness because he said that it
18 being controlled by the Ministry ot
Agriculture  particularly the Wild
Board The Wild Life Board 1s head
ed by Shn Patel, our Finance Minis-
ter out i1t appears that he 18 not look-
ing after the matter seriously

I would like to tell the Minister that
the Joint Secretary Mr Jajal 18 res
ponsihie for all these things and
for loss of foreign exchange to the
country I met him personally about
this mattes and he told me that ihe
earnin, fiom this 18 nothing but a
drop in the ocean Is 1t the answer
expected of an officer ke him? He is
an IAS officer, a top bureaucrat and
I accuse him for the depletion of foreign
exchange I would request the Minis-
ter to have an enquiry about this man
He 1s reported to be a man of Sanjay
Gandm  Previously, he was put
the Ministry to spy over Shri1 Jagjivan
Ram when Shri Jagnvan Ram was the
Minister of Agriculture I request the
Ministers concerned and who are pre-
sent here as officers to kindly look in
to the matter and take pecessary
action I also request the Commerce
Minister to see that the wild life siins
of hizard and  non-poisonous snakes
which were already there ready for
export and which are on the point of
deterioration sre allowed to be ex-
ported and the country is allowed to
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earn some foreign exchange I am
told that they can earn at least Ra. 10
crores of foreign exchange. So, I re-
quest the Minister to take a serious
note of this.

I have suggestion about the marine
products exports Sir, you will be
astonished to hear the increase in the
exports of marine products They
have registered a  santastic increase
over the last few years In 1965 we
exported only worth Rs. 5§ crores and
last year our exports reached to about
Rs 190 crores So within a span of 12
years how much increase has taken
place! It has an enormous scope for
the future The Government has
taken a stand to export more and
more of the marine producta In this
respect one thing I want to subnut
about my constituency The Sunder-
bans jn my constituency 18 the best
place for prawn culture n India
Why 1s India 1n the whole of Asia
1t 13 the best place for practinng
prawn culture It has no parallel and
1n one year alone if we can try serious-
ly, we can contribute another Rs 100
crores worth of prawns for export
from this area of Sundarbans But
the trouble 15 that the State Govern
ment 1s very hostile in this respect and
they are not allowing 1t If it s
allowed, the country can earn valuable
foreign exchange and 1 do not know
Why the State Government stands in
the way It 1s still I mean, umntellig-
ble to me

So, I request, as a member of the
Marine Products Export Development
Authority, that the Central Govern-
ment Authority, that the Central Gov-
ernment should come forward with
specific 1deas and outlook so that this
development of the Sunderbans can be
taken up and this particular item of
prawn culture can be developed there.
I think we should give all emphasis to
it Previously West Bengal's main
item of export was jute, now it is
gomng out as Indigo-way But, as a
West Bengall I personally feel that the
export position of West Bengal can be
replenished by marine product exports
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alone. I think some sort of this policy
should be taken up 1immediately so
that the State Government can be per-
suaded to allow this prawn culture to
be developed there. This is my sug-
gestion about these two things.

Then I have one or two more sug-
gestions to make. I do not know
why the jute and textile industries
have now been shifted to the Industry
Ministry. Maybe, 1t 18 an industry I
want to say that those 1tems which are
sent abroad as export commodities and
as they are exportable commodities,
this Ministry should have gome say.
Iike the Marine Exports Development
Authority, there should be two Autho-
rities, one for Jute exports and another
for Textile Exports in the Minstry of
Commerce and let the Industry Mims.
try come and join in the deliberations
of these Authorities These are my
suggestions. I do not want to take
more time. I agamn support the De-
mandg of the Mimstry of Commerce
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MR CHAIRMAN, Mr Chandre

Gowda The time is very short. 1
would req the Members to co-

operate with me.
SHRI D. B. CHANDRA GOWDA

(Chikamagalur): Mr. Chairman 8ir,
this is one of the Ministries through




a5 DG WY

which common man feels the presence
of ke Gevernment The main pur-
pose or responmibility of this Ministry
13 to see that the requirements of the
commonman, namely essential com-
moditie, are made avallable Its ves
ponsibility 18 also to see that the in-
fiationary tendency Is contained the
price is reduced or price-level 13 main-
tumned and the distribution system 18
regulated

In fact 1 have to content myself
for the ;1mple reason that thug Minis-
try 1s 1n the hands of a well-inforned
and dedicated person  But, Sir the
expericnces of this Minister have not
yet yielded the results I hope they
would yield results 1in future I would
Lke to say that the per capita income
of an Indian today 15 about Rs. 165/-
1t 15 almost g rupee per day 40 to
60 pey cent of our people hve below
the poverty line The requirement ot
the majority of the commonman ot
the Indian society has to be met ind
the c(ommonman has to be looked
atter thiough this Mimstry As re-
gards availability of essential com-
mod tics comparatively during tre
day. ot emergency the consumers ..id
the freedom or the liberty But to
day t 1y unfortunate to -ee that the
seller hag the lhiberty It has now
become a seller s market During ‘he
days of the emergency at least the
stock ot essential commodities and
the price of them had to be exhibited
through the necessary lst Boards
Sir, today the entire tag system has
gone away and the consumer is at the
mercy of the trader in respect of pri-
ces I would request the honble
Minister to revive and continue the
system of exhibiting the prices
through Boards

So far ag distribution of essential
commodities 18 concerned there 13 no
other way but (o resort to public
distribution gystem Consumer C¢o-
operativeg are the backbone of public
distribution system Unfortunately
cooperitive system in India has grown
by it ovmt methind and i« own wey
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and it hag become the monopoly of
few individuals who have taken it as
& part of their career Therefore, 1t
needs certain agmount of {raining—
particularly in the field of consumer
items When an ordinary trader can
make huge profit why not cooperative
societies |

Now Sir, 1 will say a few words
about kerosene and cement There is
scarcity of cement although 1t is avaul-
able 1n the black-market gt a higher
rate Last ime when Shr George
Fernandes the honble Minster for
Industry was 1n Karnataka there were
number of representations made about
the non-a\ailability of cement and he
had to make g statement that he
would see to it that larger quota of
cement will be made available to
Karnataka Then, Sir as regards
kerosene you will agree with me
where there 15 no electricity gas etc
1t 18 not possible for the common mar
and villager to ight the lamp After
enhancement of duty on kerosene the
price of kerosene has gone up and it
ha. almost become beyond the reach
of the common man So far as dis-
tribution of kerosene 1s concerned
nobody knows as to who distributes
the kerosene o1l in the wvillages This
has to be regulated

Then Sir imposition of ban—es-
pecialy on the exports of pulses and
vegetables—has not ylelded any
results except that the grower 1s get-
ting the maximum possible price and
the middleman 15 making the money

31829 hrs

[MR SPEAKER 1 the Chair]

Now 1 would like to draw the at-
tention of the hon’ble Minister to the
commodity boards Foreign exchange
earnings from coffee have exceeded
Rs 150 crores But Government have
not taken care to resolve the problems
of the labour and the small growers
who are large in number Fortunate-
ly—at least during the last three
vears—more than the growers the
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consumeer in India is getting the coffee
at the lowest possible price compared
to the price fetched in the foreign
markets, It 18 one of the happest
boards and ] would like to congra-
tulate the Minister and the officials
concerned for thig remarkable achiev-
ement But Sir particularly for this
achievement we ghould look to the in-
built arrangements in the pool sys-
tem of marketing The pool! system
of marketing Was not only given gamns
to the growers but has also looked
after the interests of the consumers
and the nation In fact I would 1ke
to urge that flug pool system of mar-
keting be introduced in the Cardamom
Board too Ag long back as in 1973,
I wag a Member of the Board At that
time a resolution was moved and
passed to the effect but 1t has been
kept in the cold  torage for the last
80 many years I do not know what
nterest 15 working behuind this Un
less cardamom 1g brought within the
purview of the ‘Pool System nohody
knows what amount of cardamom s
produced and who are the exporters
of this item what 18 the value of the
cardamom that is produced and ex-
ported TUnlesg 1t 19 brought within
the purview of poolad marketing it
giveg room for evasion of income-tax
Now anybody can sell cardamom to
anybody else and anybody can export
thig item Moreover how much quan-
tity of cardamom 1s exported 1s not
known The worst sufferers are the
small growers and particularly the
grower m Karnataka because the
export qualhty of cardamom 1 the
“Alleppey Green which 15 very well
known In the export market -nnd
‘Mvsore white is not being lked
very much I would request the hon
Minister to consider this and see that
-a poal system of marketing is intro-
duced in cardamom alsoc When we
are able tq have a pool gystem of
marketing In coffee why pot in the
cardamom?”

I now come to the exvort of textile
fabries and the ready-made garments
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Now, there 18 one orgamsation called
Textile Export Promaotion Council
which ig working in Bombay Previ-
ously the present Chairman of the
Textile Export Promotion Coupcil
used to be a manufacturer of these
items. It was the practice for the iast
20 years In the recent elections for
Chairmanship, the exporter hag be-
come the Chairman of the Textile
Export Promotion Council Sir he
has vested 1nterests and being the
Chairman of this Council) be 1s ex-
ploiting lus  position to the extent
possible to help not only his own men
bui he 1s exploiting the whole export
system 1 am told that very recently
a representation was also given to the
Minister about this problem Now
this Managing Council and the Chair-
man of the Textile Export Promotion
Council are trying to corner a few
officials too to have their own men
80 that they can go on merrily with
this business Recently I am told
that the Mmstry has investigated
certain bogus quotas which have jeen
given to about 40 persons who were
penalised and their quotas have been
cancelled Persons who are not man
ufacturers of this item got quotas and
they sold them to others not only pub-
lic'v but they advertised in the news-
papers saying that they hgve quota
for export of this particular item 1
would therefore request the hon
Minister through you 8ir that this
matter of Textile Export Council hac
to pe looked into very seriously and
unless it is gone into at the earliest
possible time before any damage is
done T think the whole purpose of
bringing this matter to your consider-
ation would lose sight of With theee
words I thank you for having given
Mme an opportunity to speak on this
subject I support the Demands for
Grants of the Ministry of Commerce
and Civil Supplies and Co-operation

SHRI ANNASAHEB P SHINDE
(Ahmednagar)* Sir hig Ministry has
the responmbility of Civil Supplies
and maintenance of price line and
Mr Dharig is a very honest and
patriotic worker and thevefore he
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will not misunderstand my criticlsm
because I do ot think he is one of
those persong who thinks as they aay
that the King can do no wrong. Simi-
larly, 1 hope that he will not take the
position that the Mimsters can do no

:

1 should like to make a few obser-
vations on the price line. The whole-
sale index seems to be behaving
somewhat well. But it you look to
the details, particularly for industrial
workers, for agricultural labourers a
very disturbing picture emerges, I
hope the Minister himself is aware of
it because 1n his own ministry’s report
he has mentioned it. In fact the
Economic Survey published by the
Financg Ministry mentions;

“Although the index of wholesale
prices rose only by 23 per cent
over the year ending January 21,
1878, the increase in some groups
was much higher. Foodgrains stand
higher over the year by 9.6 per
cent, largely on account of pulses
whose prices have advanced by as
much as 384 per cent. Fruts and
vegetables are up by 242 per cent,
eggs, fish and meat by 155 per
cent and condiments and spices by
28.3 per cent.”

I should like to caution the Minister
that he should not be misled by the
fact that simply because the trends in
agricultural production are encourag-
ing the picture is bright. You will
find from the records of past years
that good agricultural production
overshadowed weaknesseg in  other
sectors of economy. There are two
disturbing trends as far as this year
is concerned. First of all the indus-
trial production has not come up sa-
tisfactorily. Moreover there is a
heavy dose of deficit financing in the
economy and 1 think, therefore,
next year Mr, Dharia js going to have
a very dificult job; I wish him suc-
cess and godspeed in mainteining the
price level. But there are a lot of
dnngers in the situation,

CHAITRA 1§, 1900 (SAKA)
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About import-export I have to rcake
a few observations mainly from the
point of view of agricultural commo-
dities. It is not & happy sign that the
growth rate of export has fallen down
drastically this year. If he does not
take adequate steps there would be &
further fall and the position which the
country has attained over a number
of years will be jeopardised. I am
sorry the country will lose the very
important position it occupies 1n the
export market. I do not understand
the logic of banning the export of
some of the commodities. For instance
he hag said that the government is
firm 1n its view that the export of ve-
getables, onion and potato should be
banned. But how much quantity 18
exported, of the quantity of 20 million
tonnes that are produced? The Nation-
al Commission on Agriculture has
gone on record saying: “On rough
estimates the annual production of
fruits and vegetableg in the country
18 20 million tonnes, hardly one per
cent of which is utilised by fruit and
vegetable preservation industry. It
15 estimated that 25 to 30 per cent of
the production of these perishables
goes waste during various stages of pic-
king, packing, transporting and mar-
keting,” We must remember that ex-
ports of fresh fruits and vegetables
constitute less than one per cent of the
country’s production. National Commis-
sion hag corroborated this elsewhere.
How is the government going to serve
the interest of the consumer by ban-
mng the export of one per cent pro-
duction? The price of the products
goes up not because of exports. Take
potato for instance. It is highly peri-
shable commodity; in the post harvest
period prices crash, Had there been
adequate cold storage the government
would be in a position to release
quantities during off season period.
That would have checked the prices.
Banning export is no golution. Ulti-
mately it is going to harm the produc-
tion efforts. On the one side the
Janata Government says: we are go-
ing to invest 40 per cent on agricul-
tural development; on the other hand
they are taking steps whereby agri-
cultural production is bound to suffer.
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1 have discussed this with a number
of experts in this country and outside.
Potato and vegetable production,
onion production has come in this
country because outlets for exports
have been provided. By banning this

you are doing incalculable harm to
the agriculturists in thig eountry.

They are talking in the name of
employment. He must realise the
employment potential in  vegetable
production. If you require ten labour-
ers for producing other crops, for
vegetableg ten times more labourers
are required. Therefore, by banning
the exports anq discouraging the
production of these crops, you are
directly or indirectly bringing down
the employment potential. You have
to visit the vegetable growing areas
to see how much distress is there.
Nasik District, because Mr. Mohan
Dharia knows it personally, it produ-
ces thirty lakh tonnes of onion in
one district alone, Now this year
thousands of onion growers will be
totally ruined and it will take ten
Years for them to rehabilitate their
economy. Now who are the onion
growers? They are those who have
no adequale water; they are poor
farmers, who cannot grow sugar cane,
who cannot grow other crops, they
are only marginal farmers who have
very inadequate water and who are
in the drought prone areas, they are
the onion growers. By banning the
exports, the prices have crashed this
year. Whatever have been the pro-
mises given by the hon. Minister ac-
tually he has“not been able to pro-
vide them relief.

He hag been good enough to send
me a copy of the reply he has sent
to the Maharashtra Government about
onion exports. I woulg just like to
gay: Don’t argue like in a court of
law, Your letter js like arguing in
a court of law. For any all-India
agricultural commodity, no State
Government cap take the responsibi-
lity, Ha has said that the State Gov-
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erament should tske thy responsibfif--
ty. ‘No State Government can itske
the responsibility; the Governmetit of

‘ India has to take the responsibility.

Simply because in some terminsl mar.
kets there are higher prices, ‘it 1s
no argument. I had gone into
matter gnd 1 will only say that the
Government of India must take the
responsibility and it should not shirk
the responsibility.

If in Farukkabad tomorrow the
potato prices—they have already cra-
shed—if they crash and if you say
that the UP State Government should
take the responsibility, I do not think
that the country will accept what
you are saying. Already you are suf-
fering, your party is suffering loss in
the public opinion. Public is going
away from the Janata Party and the
main reason is you have failed to
understand the problems of agricul-
ture and the agriculturists in the
country. There is a distress every-
where and thousands and lakhs of
cane growers, potato growers, onion
growers are shouting and you  are
not in a position to provide them re-
lief.

Take the case of export of sugar.
I do not understand the logic of limit-
ing the export of sugar. First of
all, do you know how much we are
going to produce this year? Six mil-
lion—sixty lakhs and we have a carry
over of sixteen lakhs and the totai
comes to 76 lakhs and the maximum
that can be consumeg in this coun-
try including the defence requirement
is only 45 lakhs and there is a sur-
plug of thirty lakhs, You are going
to export six lakhs and the rest of
it will rot. Now the argument is that
we will incur liéavy loss by expor-
ting. That argument is totally in-
correc, because I know the inside
and out of the industry. Take the
price of sugar. What is the price of
sugar in Msharashtra and Andhra?
The controlled price of sugar in Ma-
harashtra and Andhra is Rs, 160 or
Rs. 173 and the international prices
are slightly higher and there s “no
reason why the Government should
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incur Tose if we export all the sughr
o Andhra ang Maharashtrs. But
the bureaucracy involves you into the
technicalities and you are not in a
posttion to find solution to this prob-
jem. You should be in a position to
puish larg, quantities of commodities
which are not required for domestic
consumption

Then there 15 one more argument.
You swear by the name of Gandhiji
and all of us swear by the name of
Gandhiji All of us have respect for
that name But the point is, the
greatest message or mantra Gandhijt
gave to this country and to all of us
was Swadeshi. But you have forgot-
ten Swadeshi, while you talk of rural
development, while you talk of agri-
culture and while vou talk of Gan-
dhiji, you are having massive imports
of a number of agricultural commodi-
ties. Now what would have happen-
ed? If industrial commodities worth
about Rs 300 or 400 crores are impor-
ted in this country there would
have been a havoc and the whole in-
dustrial community would have ris-
en in rebellion against you and I do
not think vou would have done that.
But the farming community is not
organised and hence they are not in
a position to offer proper resistence
and that 1s why you are jimporting a
large quantity of edible oil and cot-
ton. First of all, you should exploit
all the possibilities of raising local re-
gources and then there is a DGTD. 1
have only one specific request to make
to you. I do not want to enter into
any controversy. I would like to tell
you that the greatest industry in this
country is agrieulture and it requires
protection There it was a faflure
and T would say that it was a failure
of that Government slso of which I
was a part, thet an institution lke
DGTD has not been evolved for pro-
tecting agriculture. What is neces-
sary is for the protection of agricul-
tural commodities, you .must estab-
Tish an Institute like DGTD. Agricul-
ture Secretaty or the DGICR or any-
bodly else in whom you have trust,
but & man who kntiws and  unfer-
stands the problems of agriculture in
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this country should be the Chsirman
of DGTD like organisation and the
technical persons and persons in-
charge of agricultural production
should be th, Members of tha Com.
mittee. Without the sanction of that
committee, nothing should be impor-
ted, and even the quantum which
should be allowed to be imported,
that shoulg be allowed to be import-
ed only with the sanction of the com-
mittee. Otherwise this country’s in-
terests are never going to be gafe.
This countrv's farmers are going to
suffer. And I tell vou that if ihus
country’s agriculture js not protected
against indiscriminate imports, I am
afraid, whatever gaing in agriculture
we have made, we would lose them
and the country woulq suffer and the
future generations would suffer.

With these observations, I would
like to say that I am thankful to you
for giving me the opportunity to
speak.

SHRI P. ANKINEEDU PRASADA
RAO (Bapatla): Mr. Speaker, Sir,
representing the tobacco growers in
Andhra Pradedh, and coming from
the constituency which was hit by the
recent cyclone, I oppose these De-
mands for the Government's failure
and for Government Keeping g silent
spectator when the tobacco prices
crashed down by 25 per cent, 25 per
cent of the tobacco grown was not
harvested for want of markets,

Sir, it is a long historv of tobacco
in this country Our couniry ranks
as fourth or fifth in the world In
tobacco production, nearly 100 to
120 milllon Kgs. fetching Rs. 150
crores for agriculturists and Rs.
100 crores as foreign exchange
and Rs 400 crores as revenue
for Government, tobacco and end
products put together. Out of these,
70 millién Kgs. of tobacco are expor-
ted and 45 million Xgs are for do-
mestic consumption. This gives very
goog employment potential to gri-
cultupists, the agricultutiil laBour and
algo to the industrial labour.
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There is one more point which you
should not forget and that is that this
whole tobacco crop has to be harves-
ted and sold by the agriculturists
within two months After two months
there 15 no capacity for agriculturists
to hold the crop because the crop
deteriorates for want tg re-drying and
storage facilities. The agriculturists
cannot gtore it any longer 1t has to
he passed on into the hands of tne
trader. This crop was neglected from
the beginning by the Government
The Government has not spent much
money on research and development
«of this crop and has not taken any
steps fo: explc ing mew markets for
this crop or giving a proper price for
2he agriculturists

About marketing, 1t 15 completely
left into the hands of the private tra-
ders, manufacturers and exporters and
the Government never bothered to
intefere with if for stabilising the
prices fo1 the faimers. The STC pur-
chased only a few million K. Gs of
tobacco_for its commercial operatiuns,
but it did not enter into the market
for price stabilisation operations,

This year it is a very bad year for
the tobacco grower. The tobacco
grower was hit by the cyclone. He
was forced 1o replant the tobacco crop
and the investment was doubled.
After the tobacco was grown, the
quality of tobacco deteriorated due to
the natural climatic conditions. As
against 50 to 55 per cent bright crop,
it deteriorateq to 25 to 30 per .ent
giving lower guality yield to the to-
bacco grower and ofterwards, by Feb-
ruary 1, when the crop was going to
be marketed, a‘ter harvesting there
was an artificial slump which was
created by the trader and there was
no buyer in the market at all till the
eng of ¥ebruary Only 10 per cent
of the crop wag marketed by the end
-of February and the prices had gone
down by 25 to 30 per cent, and a scare
‘was created among the tobacco grow-
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ers that they will not be able to sell
this crop at all and they are ready to
give the tobacco crop at throw-uway
prices.

100 million kilograms of tobacco
was sold up till now and 20 mijllion
Kilogramg siill remain with agricul-
turists Unless the Govermeny pur-
chase 1t within a month’s time, this
will again do ito the hands of traders
at throw away price, and anything
the Government doing afterwards
will be a help to the trader, rnoi to
the agricultunist.

Neither the Government no;  the
Tobacco Board nor the STC came to
the rescue of the tobacco gruwers
when there 1s a slump wn the market
and the production 1s o'y 20 milhon
more thig year. The normal require-
ment of 100 million Kgs was al-
1eady purchased by the tiradurs at a
reduceq rate. There was no govern-
mental agency tp come mto {the mar-
ket and purchase it; hence they
bought only 100 million Kg. or 110
mulhon Kgs. at 75 per cent of the
price.

The tobacco grower has already
lost 25 per cent 20 million Kgs. of to-
bacco is lying upsold with the grower,
It will pass on to the trader, if the
Government doeg not purcaase 1t
Instead of making the purchascs
through the traders, Goveru.ment
should think of purchasing it from
the grower, either through the To-
bacco Board, or STC or any govern-
mental orgunization, within a1 month’s
time in the absence of which the to-
baccg trade will go ito the hands of
the traders again. It will he a boom
for the traders again, if it is done
after a month. Thig was a loss not
only to the agriculturist, but also lo
the Government. Government is also
losing fore,gn exchange, excise and re-
venue, due to neglect of this crop,
One-fourth was lying in the field;
25 per cent is still with the growers,
without g purchaser. As a temporary
messure, at least 25 million Kgs. should
be purchased by Government direct-
ly from the agriculturists, I would
suggest a long-term measure also. The
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kets wag not done by the Govermment
or STC or Tobacco Board or the To-
bacco Promotion Council. This should
be there.

The Voucher System is a very good
system; anqg it is in the interests of
the growers But the Tobacco Bogrd
made a mess of it and made the tra-
ders unite and force Government to
withdraw sorr, of the clause< of the
system, If vou want to go to the res-
cue of the growers, vou should also
urrange for auction platfoims, along
with the mtroduction of tae Voucher
System, where farmers’ level grading
should be compuisory A minimum
floor price for the traders at the auc-
tion should be there Unless these
measules are taken by Government,
mtroduction of the Voucher System
by itself will nog help The floor price
should be declared Grading systum
should be made compulsory.

As a competition to the puvate
parhies, Government shouid puichase
at least 50 nullion Kgs of tobaceco.
Leaving 1t completely to the manu-
facturers, tiaders and expuits will
not help the grower. I go no! know
what sms the tobacco growers have
committed Unless Gove.nment or
one of the governmental agencics e.g
the Tobacco Board or the STC comes
to the rescue of the grower by adop-
ting a support-price measu'c¢ as dis-
tinct from the commercial activities,
and unless something like this is done,
the tobacco grower will not be able
to raise thig crop next year.

With these words, I thank vou, Sir,
for the opportunity given to me,

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO.
OPERATION (SHRI MOHAN DHA-
RIA): Mr. Speaker, Sir: It 1s true
that the time given for this debate
was short; but I must appreciate the
feelingg of the hon. Members, as also
the criticismg that came from them.
At the outset, T can gssure my collea-
gue, hon. Shri Shinde that I will not
take the position, “The King can do
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no wrong.” Particularly when I look
at Mr. Shinde and my other colleagues
on the other side. I cannot afford to
take that position. (Interruptions)

We are dealing with 8 subjects, viz.,
Commerce, Civil Supplies and Co-
operation I know that jt is very
difficult to do justice to all these three
subjects 1n a very short span of time.
However, these 3 subjects are very
much concerned with our economy
and with the soclo-economic transioi-
mation of our country. 1 am well
aware of the gignificance and impor-
tance of these three subjects that are
under my Ministry, and I would like
to deal with them both in the inter-
national and the national perspective.
It may not be possible to go into all
the details and to reply to all the
points that have been raised by hon.
Members, bug I wall do the best with-
in the time allotied,

It hag been stated that our exports
have badly suffered. May I take this
opportunity to explan to the House
that when we think of pur imports
and exports or of our foreign trade,
we should not forget and lose sight
of the social objectives that we che-
rish, This whole foreign trade 15 for
what purpose? What are our objec-
tives? To me, the objectives are very
clear. I have no doubt in my mind
that our export trade shall have to
grow and that top with a faster speed.
All possible endeavour shall have to
be made for achieving new heights
so far as our exports are concerned,
but while laying all the emphasis on
exports, let us not forget that we
want exports for the attainment of
the self-reliance of our country. We
want exports to acquire new science
and technology developing in the
modern world anq we want transfer
of appropriate technology to solve the
monumental problems facing the
country. If the problems of poverty
and unemployment are to be golved,
then these exports should necessarily
help us in strengthening the base, in.
dustrial and agricultural, strengthen-
ing the economic and technological
base of the country, so that we can
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create such conditions whereby the
milliong of our people can have a bet-
ter standard of living, and they get
opportunities to work. Right to work
may not be guaranteed in the Consti-
tution today, but all our efforts should
ultimately result in taking care of
our youngsters who are prepared to
work, to see that they get work. Ex-
poris cannot be for the sake of ex-
ports alone. Exports shall have to
subserve our domestic demands,

I know that exports during 1977-78
were expected to be of the order of
Rs, 5750 crores op perhaps more. As
per the present estimates, they will
be ot the order of Rs. 5400 crores I
may be gsked why there is shortfall
of about Rs 350 crores But then,
may I bring to the notice of the
House the situation that existed when
we took charge of the QGovernment
last year® Prices were spiralling

SHRI P. RAJAGOPAL NAIDU
(Chattoor)’ Even %oday.

SHR] MOHAN DHARIA- It 1s no!
correct. I challenge it.

SHRI P. RAJAGOPAL NAIDU:
Yes, it is s0.

SHRI MOHAN DHARIA: You may
say that If statements are made on
the basis of ignorance, it 1s difficult to
contradict them: It is not fair to have
this sort of dialogue. You can listen
You may or may not accept what I
say I am not here to say that you

should necessarily accepy whatever I
say.

Last year, when we took charge, it
is true that the supply position of
wheat and rice was gatisfactory, but
in the case of edible oils, pulses and
several other essential articles, the
position was critical, and naturally
the Government had to mitiate seve-
ral measures. The Government had
decided that export was necessary.
But the only limited question then
was that we would take care of essen-
tial domestic demand first and then
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we would have exports. And natural-
ly, it so happened that we had to
curtail export of geveral items, Take,
for instance, cement. There were
contracts to export cement to the tune
of nearly 22 lakh tonnes and more.
We have said that we cannot export
because the power shortage has affec-
ted all our cement factories. In a
State like Karnataka, the power shor-
tage wus of the order of 50 per cent

17 hrs,
MR SPEAKER 53 per cent

SHRI MOHAN DHARIA: Today,
it 15 55 per cent So, the question
before us was whether we should
allow export or we should stop ex-
port of cement and we had to stop
this

Sinulatly, about the cxport of de-
otled cakes, my friends said that 1t
should be exported more But the price
of de-oiled cake 1n the country was
ruling at Rs 2400 per tonne. By whom
18 it required? It 1s required by our
farmers It 15 required for cattle fecd,
chicken feed or poultry feed The
domestic price had already gone up
to Rs. 2400 per tonne. I had no altei-
native but to regulate these expors
Now, the prices have come down.

oft ity ik wdw . 1,300 R0 E

SHRI MOHAN DHARIA- It 1s be-
cause of my efforts, the efforts of the
Government that the prices which
were ruling at Rs 2400 per tonne have
come down to about Rs 1300 or Rs
1200/- In whose interest wag Uus
done” It was in the interest of agsi-
cultursts because f we do ot pro-
wvide these inputs to agriculturists at
reasonable prices, we have no right
to ask them to give us their agricul-
tural produce at remsonable prices
Again we had to cut down the export
of this item for these reasons.

oft weifyy wik wiw ;e o wel
wr arr & yovr dm Y @
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SHRI MOHAN DHARIA: For the
intormation of Mr. Patel, I must say
ihat in Karnataka, in Mabarashtra
and in many other Stateg of the coun-
try, these oil cakes from groundnut
are utilised by way of manure (Inters
ruptions) 1 am happy that except
Mr. Patel, every Member of this
House supports me on this.

In 1976-77, while the prices of
groundnut oil which is used for edi-
ble purposes, soared from Rs. 7/- to
Rs. 10.50 per kg. 50,000 tonnes of
HPS groundnuts were allowed to he
exported outside. I had to take a de-
cision that I could not allow this to
continue when the prices of edible oil
were so high in the country. Natu-
rally, this year, export of this item
has not taken place and to that ex-
tent, we have a short-fall

In the case of onmons and potatoes,
I am coming to those factors, Here
I support my friend, Mr Shinde We
do not export for the sake of export.
In the case of onions, the decision to
regulate the export was taken by the
(Government last yeur and this tem-
porary ban was put last year While
in Maharashtra, the prices were rul-
ing 1n hetween Rs. 30 to Rs. 40 per
quinta] at Calcutta, the prices were
to the tune of Rs. 180 to Rs. 200/~ per
quintal, at Madras, it was between
Rs. 150 to Rs, 160 and even in Bom-
bay which 1s so near Nasik—about
120 miles away—the price of onions
was above Rs. 100. Naturally, I re-
quested wll State Governments to
examine why we should not make
purchases within the country and
make the supplies so thai we can
give reasonable prices, remunerative
orices, to our farmers and make
available onions at reasonable prices
to our consumers in the country. Is
it wrong? I entirely agree that so
far as our growers are concerned,
they must be given remunerative
prices.

This year, I have taken a decision
that through NAFED, we shall make
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purchases of onions at Re. 45 per
quintal. I am having representa-
tions from the farmers that it should
be about Rs. 40. But I have taken a
declsion that it ghould be at Rs. 45.
i have also told the Maharaghtra
Government—by and large, 80 per
cent of onions are produced in
Maharashtra and also in Gujarat. I
am piepared to go and purchase all
the onions in the country at the rate
of Rs 45, If they are in need of
money, I am prepared to give money
to them

SHRI ANNASAHEB P. SHINDE:
But the reports from Nasik mandies
are that if 2,000 carts come, only &
carts are purchased at Rs 45.

SHRT MOHAN DHARIA: My hon.
friend, Shri Annasaheb Shinde, was
very much 1n the Ministry. He knows
that NAFED is an apex body of these
various marketing federations at the
State level. Whenever purchases are
to be made, they are made by
NAFED, through the State marketing
federations I have been requesting
the Chief Ministerg I discussed the
matter in Deccember, 1977, with the
Chief Minister of Maharashtra. Lest
he should forget, I wrote a letter to
the Chief Minister on 2nd January,
1978 saying that you please have
immediately a meeting of all the co-
operative societies and marketing
federations, so that adequate pur-
chases are made. If these marketing
federations are not giving all possible
cooperalion, 1 cannot send from
NAFED agents to every town and
village. That is not possible. I want
the cooperation of all.

SHRI S. R. DAMANI (Sholapur):
Have you placed adequate funds at
the disposal of the State Government
to purchase onions at Rs. 45°

SHRI MOHAN DHARIA: I assure
the House that for the purchase of
onions or potatoes or whatever things
that are decided upon, Central Gov-
ernment shall not complain abuout
lack of funds and that the funds
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shall not be lacking. This ig an
assurance that I have given. Unfor-
tunately, my colleagues from the
ruling party in Meharashtra have
unecessarily created@ politics out of
this. I do not want to create polities.
I am concerned with the interests of
the growers. I am not prepared to
make any issue of prestige. I think,
the prestige of our farmers and gro-
wers is much more than your or my
prestige. It is most unfortunate that
instead of giving cooperation, the
politics is being made out of it
especially when the Central Govern-
ment has taken a specific stand that
money will not be a difficulty, that
we are prepared to give remunera-
tive prices to growers gnd, even if
losses are to be incurred, NAFED
will jncur the losses and, over and
above, if onions are to be exported,
we shall allow.

During the st year, since May,
1977, nearly 40,000 tonnes of onions
were allowed to be exported. I am
telling my hon. friend, Shri Shinde,
that through NAFED we have ex-
ported onions to the tune of 40,000
tonnes. Again this year, I have taken
a decision to export 10,000 tonnes. I
can assure the House that after meet-
ing the domestic needs of the coun-
try, after protecting the interests of
producers, whether it js onions or
potatoes. ...

SHRI JYOTIRMOY BOSU: And
consumer also.

SHRI MOHAN DHARIA: When I
say, domestic needs, that includes
consumer also. When I am taking
care of my all these things, certainly
I shall take care of my friend, Shri
Jyotirmoy Bosu.

SHRI M. SATYANARAYAN RAO
(Kearimnagar): He is a gentleman;
he is @ person who consumes and not
produces. . pen

MR. SPEAKER: Let us not
consume time.
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‘SHRI MOHAN DHARIA: My sub-
mission is that go far as these agri-
cultural products are concerned, I
would like to assure the House that
Government would like to take all
possible steps and measures to pro-
tect the interests of our growers.
Unless and until the growth rate, in
agriculture and industry is not kept
up, we cannot solve our economic
problems and there cannot be further
exports. My point here, is limited.
My point ig that we have taken cer~
tain deliberate decisions and as a re-
sult our exports have come down by
Rs, 500 crores. The EEC countries
and other developed countries have
taken certain protectionist measures.
Naturally, our export of items like
textile have suffered. This is alsp a
point. Then there wwmg a recession
and because of recession, our export
of steel had suffered by about Rs. 100
crores.

SHRI M. RAM GOPAL REDDY:
Can I make a suggestion? The com-
modities which the Minister is men-
tioning are consumed throughout
India, The State Governments can-
not purchase anq supply them
throughout the country. Can he
agree with it? If he agrees with it,
let the State Trading Corporation
take up thig job.

SHRI MOHAN DHARIA: To con-
sider hig aspect, I have convened a
conference here through NAFED of
all State Marketing Cooperative
Federations on 11th of April. We
shall be discussing all these aspects
and wherever Government hag to in-
tervene, we shall be happy to do so.
There j8 no problem. The point is
that on accoung of all these odds, and
these deliberate decisions exports did
otherwise get affected, the export
would have gone well ebove Rs. 8000
crores. But there was a case that
we should first take care of the rising
prices and this House will be happy
to note that though immediately atfter
the taking over of the new Govern-
ment the prices had, no doubt, gone
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up, but because of our positive deci-
sions, the prices have again come
down. And today, as against the same
day last year, the prices are lower
and not higher. A point was made
by Mr. Shinde very rightly that the
wholesale price index might have
come down. So far wholesale index
is concerned.

MR. SPEAKER; Consumer index.

SHRI MOHAN DHARIA: So far
as consumer index is concerned, it is
not true. Here may I bring to your
notice through you that fortunately
now this has also started reflecting,
so far as our consumers are concern-
ed. If you take into consideration,
point-to-point comparison, it will be:
seen... B

MR. SPEAKER: Only five points

SHRI MOHAN DHARIA: T say
point-to-point comparison.

MR. SPEAKER:
only by five points.

1t hag come down.

SHRI MOHAN DHARIA: My sub-
mission is that while in the whole
world, the prices are going up
India is one of the countries where
they have come down., Should we
not feel proud about it? This has
been achieved against all these odds
and when there is no emergency—it
was during the emergency that the
prices had gone up by 12 per cent;
in 1976-77, the prices went up by 12
per cent. Now when there is full
freedom including freedom of strikes
and what not, even then it has been
possible to contain prices. I think jt
goes to the credit of the couniry and
0 the credit of our democracy. I
wes just mentioning to you that so
far_asg point-to-point comparison is
conthrned, in the case of agricultural
labourers, Mr. Shinde would be happy
to know that in October 1977, it was
810; from 334 it had come to 318 in
February 1978: it has come down
by—4.8. So, in the case of con-
sumers—J wil] not go into all these
details just now because the time is
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short—I can assure the House that
because of the measures taken by the
Government, it is not only that the
wholesale price index has come down,,

put the consumer price index,l—l—‘
point-to-point price jndex—in the:
industriall

case of agricultural labour,
labour, has also started coming GowWnh,
It is one of the positive sighs and
that too while taking this care. It
will not be proper to say that our
exports have suffered; it is not
correct. May I now bring to the
notice of the House that because of
our certain positive steps in the case
of tea...

=Y T fag (Fa1) @ @F, T
R AT F TR A 07 A g

SHRI MOHAN DHARIA: No. So
far as gur is concerned, any amount
of gur can be exported and so far as
sugar is concerned, we have taken
the decision to export sugar to the
tune of 6.5 lakh tons—and that too,
despite incurring certain losses. Un-
fortunately, the inter-national prices
are lowﬁbut here the prices are high.

My friend Mr. Shinde talked about
a formula and so on. He will kindly
concede that it is a succession that
we have entered into. But we are

now trying to remove those imba-
Jances. I am aware of it, but to
blame this Government for those.
sins will not be fair.

SHRI K. SURYANARAYANA:
No, we are not blaming you.

SHRI MOHAN DHARIA: This
House will be happy to know that

because of certain positive steps that
we have taken in the case of tea, in
the terms of value exporfs are up by
87 per cent more; coffee is 66 per
cent, tobacco 13 per cent, spices 112
per cent, cashew kernals 36 per cent,
silk textiles 36 per cent and chemi-
cals 35 per cent. Engineering goods
will go up from Rs. 554 crores to
nearly Rs. 630 crores. So, there also
you will find there is a positive gain.
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Handicrafts have gone up by 87 per
cent 1 gpite of piotectionuist trends

It 1 may quote one 1tem, export of
diamonds and jewellery which was
of the order of Rs 150 croies last
year wili this yeaz be of the orde:r of
Rs 400 ciores and the Housc will be
happy to kngw that next year they
wil] cioss the 500 crore mark These
are all labour oriented these are all
diversiied eaports So the whole
base has been expanded

This yea: what we huave done 18
that, mstead of expoiting groundnuts.
ollcake and cement and making all
these things dearer 1n this country and
ci1eating their scatcity in the country,
we have cieated their availability
here and we have diversified ou
export base I have no doubt that
this new policy will further help in
bullding up a better industrial struc-
ture and better production here, and
a better agricultural structure hcie
and will help in haung Dbetter
exports

So far as onmons and potatoes aie
concerned may I inform the House
that I have discussed this matter with
my colleague Mr Barnala We are
trying to have 80 to 100 centreg all
over the country where we could
produce more vegetables and where
we could have better pioduction to
take care of our domestic demand
and to have eaport of these arficles
also

SHRI ANNASAHEB P SHINDE ]
h d made the proposition that either
for export or import of an agricul-
tuta] commodity theie should be one
institution like the DGTD which
takes care of the national agricul-
tura] production and the national
intetests of growers

SHRI MOHAN DHARIA T agree
1t 15 a very positive and constiuctive
suggestion which Mr Shinde has
made and I shall be happy to have
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al] possible cooperation from that
ade I muay say that there are many
Members who do cooperate let us
not be under the 1mpression that they
are there only to oppose

Now, during the yesr, this House
may be awale that these protectiomist
tiends have developed very fast I
have been to various countries and
have had discussions, and this House
will be happy to know—as I had gl-
ready indicated with figuzes earlier
in the House—that the quotas of
India have been increased as agamst
the quotas agieed to earher Even
though the quotas of some other
countries have been cut 1n our case
they have been increased So far as
Ameica 18 concerned in regard to our
handlooms, they have decided not to
put this article in the quota and so,
naturally, there will be fice export
of handlooms and this will he'p us
turther during this yeat So, these
constraints aie bewng lessened

In the case of steel 1t 13 most un-
Ioitunate that there is depressian all
over the countiy and all over the
world Evep i the case of Japan
trom 130 million tons of steel they
have decided to bring down thewr
production to 95 million tons of teel,
but this country

SHRI S R DAMANI Regsrding
handlooms you say that in USA

SHRI MOHAN DHARIA ‘lhere
cannot be a question and answer
session now Mr Damani

SHRI S R DAMANI  According
to the reports, they are 1estricting
our exports

SHRI MOHAN DHARIA 7There
cannot be a question-answer sc:sion
just now If you tel] me about any
particulm: cases I will take necessary
action

I was telling that even though these
protectionust tendencies are here, how
are we going to meet them®
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MR, SPEAKER, You were men-
tinping about steel.

SHR! MOHAN DHARIA In case
of steel, because of recession, we
could not export ag anticipated At
the same time the House would be
happy to know that the steel that was
produced here—the production of
steel 1n the country has gone up -
was utilized within the country It
has gone into the creation and streng-
theming of our industria] infiastruc-
ture Tt wall help 1n having better
production 1 days to come Though
the exports have gone down 1t 15 a
good pointer, 1 take 1t as w Kood si1gn
because the stt« hi been utihised for
creating some indu tiits n  some
areas all over the country

There are some other aspects also
I have announceq the policy and have
made a detnuled statement the other
dey and I would not hke to repeat
1t Alongwith other factors may I
bring it to the notice of thig House
that thuis Comumerce Munsiry along
with State Tiading Corporation and
MMTC had acquued a very bad re-
putation? During this one year this
House will be happy to know that the

e Ministry is no more a den
of corruption We have cleansed the
Ministry and this new policy takes
further care of it By and large
corrupfion in these organization has
been removed to a great extent
Then, when I speak of simplication
of procedures, 1t will not only to help
and encourage the jndustries, impor-
ters and exporters but at the same
time, we have taken care of this
aspect of Corruption also We are
also taking thic Ministry from the
controlling role to the promotional
10le I would very much hke that
the Commerce Ministry functions as
a promotional Minwstry and 1t 35
that context that we have taken cer-
tamn steps

Much has been said by several hon
Memberg about our various agencies
hike State Trading Corporation and
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MMTC With regard to the MMTC,
I would hke to correct one figure,
which was brought to our notice by
Shnn Damam yesterday So far as
this figwe iy concerned, it i5 2349
ciores and not 2349 crores It 15 be-
cause of the nusplaced decimal pount
It 15 printera devail It 38 on page 130
ot the Annual Report of the Depart~
ment of Commerce

We had esked the Indian Institute
of Managemen: to go into the work-
ing of the two public sector bodies,
ve. State Trading Corporation and
MMTC and their subsidiaiies We
1ecelved a report I must say that
that it 1s an interum jeport, on the
basis of which we have mtiated
action We would very much nke
that SI'C and MMTC should function
as catalytic agents m the socio-ecoro-
mic transformation of the countis

Several hon Membels have men-
tioned about the heavy service chac-
ges of the STC For the information
of the House T would like to convev
that I have gone Into this aspect and
we are taking several jegulatory «teps
also But so far as the <eivice
chaiges of the STC ware concerred,
these are, in case of suga1 05 per
cent  silver 1 per cent  sumi-p o-
cessed leather 025 per cent coffee
025 per cent footwcar 1 to 3 per
cent finished leather 25 to 3 per
cent marine products dried fish ve
stock meat 1 to 25 per cent tobacco
025 to 2 pcr cent etc  These are the
chaiges that aie levied For imports,
in 1espect of edible o1l the charges
ne 1 per cent newspunt 1 per cent,
cement 15 per cent and there are
many aiticles which ate chaigea m
between 05 to 25 per cent o1 so
Hele again we are takung some steps
In the case of textiles fibres etc the
charges aie 5 per cent, but thig 1s
to protect our indigenous mdustry
When I say textiles, 1t 18 the man-
made flbre and yarn I would lke to
speak on that subject There were
criticisms by some of my friends—I
think—Mr Pandey and some others
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1egarding 1mpoit of polyster filament
yarn 1in between those 11 days A
decision was taken to delink and it
18 on that basis that licence, were
issued. But then there are 8 units in
ibe country, besides the Petrofils, a
public sector co-operative undertaking
wlich 1s coming up in the country
So, theie was a question at the one
end of giving protection to these in-
dustizeg also Unfortunately, the
prices in the country were ruling too
high  The margin of profit was 300
1o 400 per cent The price was ruling
somewhere m between Rs 192 to Rs
220 per kg. for the polyster filament
ang naturally we had to take some
care Therefore, we felt that this
hexsvy margin should be brought down
and the actual users should be n a
position to utilise it Then there was
a gquestion of giving protection to our
incigenous industry, Therefore 3t was
decaded that those who are the actual
users should be allowed to import
through STC STC should make the
imports for these actual useis in the
country and those who are exporter.
should be allowed to import. The
priees were fixed ranging between Rs.
105 to 175 on the basis of different
deniers ranging fiom 30 to 150 Here,
we have taken care go that the ex-
horbitant premium must go Much
fuss has been made that something
wrong has been done Even the name
of the Prime Minister has been drag-
ged wto 1t I must make it clear that
there 1s nothing fishy and it wag just
to take away those heavy premia
which were being earned by certan
parties that the government hag taken
a decision and the Houge will be
happy to know that the priceg which
were ruling somewhere at Rs 200 per
kg, after our decision were brought
down to Rs 125130 I am clarifying
thece pomnts go that there should be
no unnecessary doubt, ag the rumours
are being spread ang the speeq of the
rumours cannot be imagined

Therefore, I would stregs these as-
pects I will not go into all the gs-
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pects. But I feel that so far as our
exports arc concerned, let ug mot
forget that what is needed is g diverm.
fication of our exports and also a
diversification of markets. Take for
instance the marine products. It is
tiue that we shall be having export
worth Rs 200 crores in the year 1077-
78 of this item

SHRI JYOTIRMOY BOSU: You
want to starve the people of this
country, the most protein-starveqd na-
tion?

SHRI MOHAN DHARIA: We will
take care of production glso....

MR SPEAKER. Mr. Bosu, you do
not appear to be so.

SHRI MOHAN DHARIA. I thnk
he 15 a fish-eater. 1 dg not think he
15 a man-eater,

It 18 true that we ghall be exporting
fish to the tune of Rs. 200 crores, But
it this 80 per cent are ghrimps, then
again bulk of our exports of shrimps
aic only to Japan gnd USA. It s
very wrong. We ghall have to
diwversify all our varieties and we have
also to enter into various markets, In
this context thig House will be happy
to know that we are having a dialogue
with the African countries, the Arsb
countries, the East Asian countriey we
are having a dialogue ag alsp with the
various Communmist countries, i.e. the
Socialist countries We are not only
having our dialogue but we have en-
tered into various agreements alw.
One of the important features js that
we have started going from rupee
currency to free currency. Thig is
one more positive result that has been
achieved by this Ministry,

I would not like to dilate more, so
far as Commerce is concerned, In
case of foreign trade I would like to
assure the House that our foreign
trade is for the purpose of subserving
the social objectives of this country.
It will be for the attainment of geM-
reliance of the country. It shall be
for the acquisition of new science and
technology in the interests of fthe
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country and we shall gee that in this
process, more and more employment
it generated and economic and social
justice is given to the people. That
should be the aim of foreign trade
and 1t shall be achieved.

Regarding Civil Supplies, by and
jarge from all sections of the House
there was appreciation. Several
friends gaid that at the time of Divah
and Holi there were years and years
“hen nothing was available without
queues and this was the first year
when all these things were available
without queucs. But it is not enough.
What 13 needed 18 a permanent gys-
tem Here several of my friendg in-
cluding Mr Chatterjee insisted on a
massive public distribution system
They have madc a reference to my
own 1cpoit May I say to the House
that th)s scheme 1s now not only a
scheme of the government, Mr.
Chatterjce wanteqg that there should
be a commitment of the government.
if I may quote his words. I can as-
sure the House that there is g com-
miiment of the government. Even
the Planning Commission in their
Draft Five Year Plan Vol. 1, have
said:

“In the casc of consumer goods,
the public distribution system is
already operative It covers....”

“The public distribution system
does not necessarily improve the
distribution of income but it helps
to prevent deterioration in distribu-
tion, in inflationary conditions.
Shortages of essential goods ag well
as monetary inflation can be highly
regressive if the public distribution
system does not prevent gerious cutg
in the consumption of the poor.”

And, therefore, they have said in this
Sixth Five Year Plan this public dis-
tribution system must be necessarily
made operative and enlarged.

SHRI SOMNATH CHATTERJEE: I
hope you will have your way.
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SHRI MOHAN DHARIA: Then
there was a meeting of our National
Development Council. This meeting
wag held on 20th of March, 1878.
There was certain consensus, includ-
ing with Shri Jyoti Bosu, the Chief
Minister of West Bengal. All have
agreed on this paragraph. I am read-
ing that paragraph on which there
Wwas consensus.

“While commending the empha-
sis—the document on the minimum
need (programme, the Council re-
cognises that the public gistribution
system covering essentia] articles of
masg consumption needs to be ex-
panded and strengtheneqd without
any delay.”

So, this 15 not only the commitment of
the Central Government, but this is
also the commitment of the whole of
the country. This ig the commitment
of all the States. So, I am happy for
this feehing. My friend Shri Somnatk
Chatterjee wanteq a commitment from
me. I am telling him that it is not
only a commitment of mine, but it is
the commitment vf the Central Gov-
ernment and the commitment of the
State Governments glso., Now it is
not Shri Dharia’s scheme but it is
the scheme of the whole country,

SHRI SOMNATH CHATTERJEE:
Pleage see that it is not scuttleq by
anybody.

SHRI MOHAN DARIA: So far as
this scheme is concerned, it sp hap-
pened that on the basis of my own
report on the essential commodities
and articles, while I wag in the Plan-
ning Commission, we 'prepared one
scheme. At that time we took into
consideration the views of several
ministries. It is not only g distribu-
tion scheme, but it j5 a Production-
cum-Distribution Scheme-—-what are
the articles requireq by the common
man right from morning till late in
the night. How can we take care of
production in the country-—~both in-
dustrial and agriculturs] and agricul-
tural products on priority basis and
how can we make arrangements for



375 DG 197879
[Shri Mohan Dharia}

their procurement, for gtorage, traus-
port and distribution? Angd ugain,
while making this distmibution we
would very much like that all Indian
citizens, our brothers ang sisterg be-
longing to any part of the country
get these essential commodities by
angd large, at the same price. It s
one of the major suggestions in that
scheme. Thig scheme has been sent
to all our State Governments. I am
happy that nearly 7, 8 or 9 State Gov-
ernments have sent their reactions.
In the mean time there were elec-
liong in five States. I have again
written to those Chief Ministers. Their
comments will also be received here
by mud April. No sooner all these
things are received, I shall go to the
Cabinet and because of thig decision
taken by the National Development
Council, because of this plan which is
accepted by the Central Government,
I see no difficulty whatsoever that it
should be one of the positive contri-
butions of the Civil Supplies Depart-
ment to the country during this year
to come, Of course, I know, it will
take four, five years to have this
coverage. We woulg like to have gne
distribution centre for a population of
every 2,000 citizens. There may be
certain villages which may be far
flung, where the population may be
even less. But even then we should
have the net spread far and wide and
it it is to be a permanent system, all
these centres should be necessary well
spreadover. In the country, there are
2,40,000 distribution centres. Out of
these, nearly 1,80,000 fajr price ghops
are run by private trade and rest of
the other shops are run by the co-
operative societies.

Then there are severa]l inherent
difficulties. We shall have to involve
the cooperation of all the citizens
There shouly be proper vigilance.
These fair price shops should play fair.
They cannot be unfair. With the co-
operation of the people, with their
vigilance, they should function pro-
perly and if the Vigilance Committees

(]
APRIL 6, 1978  Min. of Comm, CS. & Coop. 37

from th;m areu;ay that they ave
not functioning se, I have dtud{ g~
gested to the State Governments that
their licence should be cancelleg im-
mediately. Sp far as the further ex-
pansion ig concerneq we would very
much like to strengthen the coopera~
wve system ang if the cooperatives
ate nol coming forward we would
very much like even to involve the
#ram panchayats in this distribution
system, Sir, with the cooperation of
the House and with this mood of the
House I have no doubt, within 3 of
4 years, it will be possible for us to
have that massive production of essen.
fial commodiites and article; ang to
have better and equitable distribution
at reasonable prices If we could do
that jt will be possible for us to break
thig vicious circle of prices bhemg
chased by the demand for dearness
allowance Nog sooncr than the DA
comes into circulation again there i3
the 11s¢ 1n prices  One more care i3
also taken, When we want thes®
articles at reasonable prices then nu-
turally the inputs particularly or the
farmers also shall have to be made
available at reasonable prices W
cannot expect wheat gnd rice at lower
prices and give inputs at higher price~
It cannot follow; it cannot happen
So, that carc haq to be taken bv us

I am making one more announce-
ment today That i regarding the
rapeseed refined oil. Last year we
started with Rs 8/50 per kilo, Then
we came down to Rs. 7/50 per kilo.
Now in any part of the country at the
consumer end, from the Ist of May
1978 onwards, the price shall be Rs. 7
per kilo. T am bringing it down by
Rs 500 per tonne. (An hon. Membcr:
Don't bring it down further) No, it
won't, becauge I have to take care of
the producers also: I have to take care
of the farmers also

Similarly much was sald about
fobacco. I do appreciate the anxiety
of the hon. Members o fay as distress
sales of tobacco are concerned, The
Centra] Government ang the Tobasco
Board have been criticiseq also. Be-
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I go to the decision that we have
en may I bring to the notice of this
House that when the whole of Andhra
Pradesh was affected by cyclone,
néarly 65,000 hectares of lang which
were under tobacco plantation were
completely destroyed? The Tobacco
Board met in Delhi  Mr. Jyotirmoy
Bosu happens to be a Member of the
Tobacco Board. We met here in Delh;
and we took a decision and we made
available nearly Rs, 45 croreg for the
farmers, we gave all possible help for
them for replaniation, All these far-
mer, ure happy and because of that
help all these crops are now standing
agam Theie is a massive production
of tobaccn today and naturally

SHRI JYOTIRMOY BOSU: Not
massive really

SHR1I MOHAN DHARIA: That 15
why the prices have gone down; the
prices have ciashed. Angd here one of
the reasons )y the imited export out-
let Because now we are repaying
Russia wheat through wheat, Because
this 1s rupee trade our exports, so
far as other articles are concerned,
will be less by about Rs. 50 crores.
That js the country with the biggest
demang of tobacco from our side and
their demand has come down and it
has affected us on that count also
But then there is a demand that Gov-
ernment ghould make immediate pur-
chase, nght from the producers
through STC and accordingly decision
was taken to purchase 5000 metric
tonnes of iobacco earlier.

AN HON, MEMBER: That was &
commercia) operation.

SHRI MOHAN QHARIA: Now there
is a demand from the hon. Member:
that at least 10,000 metric tonnes of
tobacco ghould be purchased by STC
directly from growers. It is the de-
mand, Sir, Government has taken a
decision, whatever may be the loss
we shall have to incur, we shall pur-
chase 10,000 metric tonnes from actual
growesa of tobseco and from growers’
Cooperatives, We have taken the de-
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cision. Now there wil]l be proper co-
ordination.

There will be a proper coordina-
tion between the Tobacco Board and
the 8.T.C. Tobacco Board is not that
way @ trading organisation. My
friend, Mr Bosu will appreciate that
this job has to be done by the S.T.C.
We shall take all possible cooperation
from the Tobacco Boarg and also from
the Memberg of the ‘Tobaco Board
so lar as its operation 1s concerned.

Sir, some criticism was made that
the STC had jomncd hands somewhere
or the officers of the STC had joined
hands somewhere with these bis peo-
ple, producers or whatever that is, 1
would like to assure the House that
if there is any officer dealing in such
a manner, please bring it to my notice.
You can take it from me that he can-
not continue n thig post. It cannoi
happen.

We have already taken that care.
By ang large I must say that the ope-
rations of the STC have certainly
brought credit to our country. This
one million tonnes of cement that wag
imported by the STC came to be
known to the country or most of them
came to know of it after the imports
actually starteg arriving in the coun-
try. That much csre we have taken,
as you know, in those operations. And
1 can assure you that if there is any
kind of shortage or scarcity of cement
created artificially by certain vested
interests, to take care of it, we have
already taken a decision that cement
supply should also be adequtely made
to the people till the production goes
up. We have taken the decision, In
case of edible oils, the House will be
happy to know that last year we had
to go to the market after the scarcity
was felt here. This year, this House
will be happy to know that the oil
year starts from 1st November and,
before 1st November last, we sat to-
gether and planned for the whole of
the year; whatever are the require-
ments of the country for the year



379 DG 1978-1

[Shri Mohan Dharia]

1978-79. The House will also be very
happy to know that gccording to the
requirements of the country, the oil
to be purchaseg by and large has been
contracted and it will be coming to
the country regularly. There will not
be any deficit, there will not be any
scarcity whatsoever. It will be done
in a planned manner. So, 1t is how
we have been operating in so far as
Civil Supplies and Commerce Ministry
are concerncd.

My hon, friend, Shri Annasahcb
P. Shinde was a bit sore that this Gov-
ernment 1s not taking care of the
agriculturists, He has every right to
say so. May I bring to hig notice that
while tl'e support price of cotton ear-
lier was Rs. 320 we carried that price
to Rs. 255. Cotton Corporation of India
was previously making purchases of
cotton only at the support price.
While 1 was in charge of the Cotton
Corporation of India, we took g deci-
sion that the Cotton Corporation of
India will make purchases not at the
support price but at the market price.
This was a major change.

SHRI P. RAJAGOPAL NAIDU: In
Haryana, the Cotton Corporation
started this.

SHRI MOHAN DHARIA: This was
a major change from the earlier policy.
Then, Sir, in the case of grams, while
the support price was fixed at Rs, 95
by the earliecr Government we took
it to Rs. 125, In the case of ground-
nuts also, the support price was taken
up to Rs. 160; in the case of mustard
seeds, there was no support price so
far. It is the first year that we fixed
the support price at Rs. 225 go that
they grow mustard more ang more.
Now we are planning that for all the
agricultural products, which are of
masg consumption or which are of
essentinl character, there should be
support price.

The Agriculture Ministry will be
mov'ng the Cabinet. It shall not be
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fair on my part to say on their be-
half. The Government ig very much
vigilant. All this js being done by
us—for what? It is done to protect
these farmers. It 1g done to protect
the interests of the producers. To say
that this Government hgs not taken
care of the producers, would perhaps
be most unfair I do not want {0 go
into political aspect of it as to what
are the reasons, this, that or the
other. I also personally know  wvery
well. 1 do not want to go intp this
beiause thiy is not a political guestion
nor is this the proper forum

MR, SPEAKER; Anyway you come
tu the Comimerce Minisiry.

SHR1I MOHAN DHARIA. We me
thinking on g high plane, There arc
areas wheie, 1n the interest of the
country and in the interest of our
commuinty all sections of the House
shal]l have tg cooperate with each
other so that the interests of our pro-
ducers are properly safeguardeq and
mterests of our people are properly
safeguarded. From our end, I can
assure the House that whatever be
the positive ang constiuctive sugges-
tions they will not only be welcomed
but it will also be our endeavour to
see that they are properly considered
and implemented.

Regarding the Department of Co-
operation, T would not like to take
more time of the House But, I can
only say that during this year we have
again made a lot of efforts to see that
the Cooperation Ministry is revitalis-
ed. We have formulated a national
policy for the whole cooperative
movement That Resolution has been
adopted and it has been accepted by
all the States ang {hey are coming
forward with all possible cooperation,
On the basis of that Resolution we
have circulated an action program-
me—42 points action programme—
on each count, how we can revitalise
the cooperative movement f{n the
country. How this movement could
be rescued from that rotten politics.
We do not want this cooperative
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smovement to go under the clutches
either of the bureaucrats or that of

the over-zealous political personali-
ties. De-officialisation and re-politi-
calisation of cooperative movement is
a must and it is in this context that
we have taken several steps.

In this context, I woulg appeal to
the House that we gll political parties
shall have to make efforts wherever
Wwe are in power to take care that our
levers of power are mot utiliseg io
interfere with this movement. The
moment we interfere, that very mo-
ment the cooperative movement will
go for ever. It cannot gustain. If
we want healthy cooperative move-
ment in the country, all politicians in
the country, all. those who are enjoy-
ing power—may be from this party or
other parties—will have to take care
that the power is not utilised in gis-
‘turbing this movement. On the con-
trary we should make every endeavour
so that this cooperative movement is
kept outside the area of poitics ang it
functions in the interest of the country
and in the interest of our democracy.
Through this cooperative movement
We not only achieve decentralisaticn of
economy but also decentralisation of
political power to a great extent and
if we want this whole democratic set-
up to be strengthened then thig de-
centralisation of economy and decen-
“tralisation of power will go a long
way in standing ag a guarantee for
‘the permanent democratic functioning
in the country. Therefore, when we
speak of the cooperative movement,
thig is the approach of the government
and I would like to have the coopera-
tion of the whole House.

MR. SPEAKER: You have to pro-
“vide institutional guarantee,

SHRI MOHAN DHARIA: 1t is the
institutional guarantee which jg very
much necessary. Unfortunately, ins-

“tead of this institutiona] guarantee
“there js much of individual interfer-
<ence. That is the whole tragedy of
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Sir, T am grateful to the House for
the way in which the Members have
expressed  confidence, the way in
which they have cooperated. It is
something unusualI know that. But
I must say that this gives us more
sttength and more capacity to work.
This gives us perhaps a new orienta-
tion in our whole way of working,
I am sure the House will give their
cooperation for ever. I have no
doubt that these Demands which I
put forward will be unanimously
voted. Thank you, very much.
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¥ faa My wrfed, @ ww owgh §
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e & uifsrars G99 ¥ fon w9
79 &, wfe 3, Afer mddr o
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TE AvEIC G =g

ot Wigw anfear:  Siar fv &
Wit T & oW g swged
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T O frw @ oA ¥ b fag
&7 &1 7z gwrd g wifr
@ 8T i 7 Wt w1 s B
21 WY IEET  WET FATR gL &
01T 794 w=s 3w A fawy &, Ar
T FEl INET AR FW F7 a0y
e ) gaTd uw Afa g € fr
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UF Arader Az § gt F A
w2T & 1 T |Ter 9HE T 1500 T
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#, A ¥ 500, 600 77T TT WC § 1
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fords arfareara & ww &1 wheRTT AT )
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T | s qg qwt A, &Y fea
1 JuaY A7 fae wwely oY @ oA
A AN I IR AT |
W 2 7 g W qf svww ¥ 4 o
Tt &, A war o Y wAe W e
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Ty Y

it whigr ofeay & +fr sraT
fr ag wam-any &1 T ww @
atrt ) § gt f g owwar § i
w05 qferara Y TE ST
arzar §, @ gaw g g oRme
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ot ige onfery e ety
ey & 1R Pore gy e arfeeare
¥ R §, A §Y qeew waw gty
wg qR ol | & g T w0
(wawam) |

ot W oW wnrgY Wt gy &
g & ard & oarw wfy frar &

oY sigw mifey @A Wy AT
£rm P gt <frar w1 o ¥y forar e
G FEWALTRE o
fmrmm S dmamr iy g &
IR 3 T o g A e v fer
¢ semifrary & dfade agr g
¥ S ag o Jer fr amr g
g G aww §, v W
o gard afew @t +
MR SPEAKER 1 am not allowing
any more questions This is not a
question and answer session Al} the
questions should be put at the tume

of making the speech and the Minister
has to reply to the extent possible

SHRI H L. PATWARY No ques-
tion, only clarification

MR SPEAKER No, no Do not

record anything
oft qwo qwo qrwrd: ¢

SHRI MOHAN DHARIA May I
answer thig question?

CHAITRA 18, 1000 (SAKA)

Mig, of Comma.
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MR SPEAKER ¥ yoy sawer this,
there will be a number of questions.

SHRI MOHAN DHARIA. This is
the last question

¥ & oger ot o 91 e gw o
w1 warw & 7Y ¥ awar Wi zrew oy
oft warer § 1 fR ot orgy wee e et
§ 9u & o veretw ¥ fawrs gurar
A g SERr e fuer @ oot
I & sl 9€ & I avdanfy gt
et ¢t

SOME HON MEMBERS rose

MR SPEAKER You write to him
and he will reply 1 ghall now put
all the cut motions moved to the
demands for grants of the Miustry
of Commerce, Civil Supplies and Co-
operation to vote together, unless any
hon. Member desires that any of this
cut motions may be put separately

All the cut motions were put and
negatived

MR SPEAKER 1 shall now put the
demands for grants to vote

The question 15

“Thet the respective sums not
exceeding the amoynts on Revenue
Accounteand Capital Account shown
in the fourth column of the Qrder
Paper be granted to the President
out of the Consolhidated Fund of
India to complete the sums neces-
sary to defray the charges that wail
come in coutse of payment during
the year ending the 31st day of
March, 1879 1n respect of the heads
of demands entered in the second
column thereof against Demands
Nos 11 to 13 relating to the Mims-
try of Commerce, Civil Supplies
and Coorperation,”

The motion was atdopted

**Not recorded.
260 L8138
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A v
Demands Yor Gsf:nbl:‘. 1978-79 én respect of the Minisiry of Commeres Civil Suppliss and Cagpweation voted;

14

. N fD d A t of D d for Grant  Amount of Devaand for Grant
g:m:tnd e o on acocuntvoted by the House  voted. by the House '
on 16-3-1978
H 2 _ L}
Revenue Capital Revenue Caputal
Rs. Rs. Rs. Rs.
MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND CO-
OPERATION
Mmustry of Commerce
" Civil Supplies and Co-
operation . . . 29,81,000 - 1,49:04,000
oreiga Irade and Export
' rProd:ctwn .+« 40,18,92,000 67,60,90,000 245,04,63,000 338,04.52,000
ivil Supplies and
3 Cé‘gipu‘::&:n' . . . 6,a5,38,000  3,67,57,000  31,26,92,000 18,37.83,000
17,59 hrs 1800 hrs.

[Dr. SusmitA NAYAR in the Chair)

MOTION RE: ATROCITIES ON
HARIJANS—Contd. ¢ ‘

MR. CHAIRMAN: We will now take
up further consideration of the follow-
ing motion moved by Shri Ram Vilas
Paswan on the 4th April, namely:—

“That this House expresses 1its
concern at the atroci‘ies being com-
mitted on Harijans in Bihar, U.P,
Andhra Pradesh, Maharashtra, Kar-
nataka and other parts of the
country.”

along with amendments moved there-
on. t
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